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                                    MESSAGE                          
It is with great pleasure that I note the Annual Report of the High Court of Jammu 
& Kashmir and Ladakh for the years 2023 and 2024 is being published as an e-
Book. As Chairperson of the Editorial Committee, I have closely reviewed its contents, 
which meticulously compile our institutionõs rich history, current structures, and key 
achievements. Successful organizations maintain detailed records of their progress, 
triumphs, and challenges ð essential for sustained growth. This report catalogues the 
High Courtõs and district courtsõ accomplishments across the Union Territories of 
Jammu & Kashmir and Ladakh over these two years, inviting reflection on our 
strengths and areas for improvement. 

During 2023 and 2024, we made significant strides in addressing infrastructural 
needs elevating court buildings to be more user friendly for all stakeholders. We also 
bolstered human resource by filling key vacancies. These efforts aim to enhance 
judicial efficiency, fostering greater public trust in our system. 

Case institution and disposal data reflect steady progress, with declining pendency 
and targeted reduction in long pending matters. Strategic case management tools 
promise further gains.  

The compilation committee commendation for its thorough and accurate collation of 
information and statistics. Readers will find this report an insightful introduction to 
our judicial and administrative operations. 

Justice Sindhu Sharma 
Judge, High Court of Jammu & Kashmir and Ladakh  
Chairperson, Editorial Committee  
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                                 MESSAGE                             
The Annual Report of the High Court of Jammu & Kashmir for the years 2023 
and 2024 marks an important milestone as it is set for publication. This 
comprehensive document provides detailed insights into the judicial and 
administrative achievements of the High Court and District Courts over the past two 
years. The report commences with a historical overview, highlighting the illustrious 
legacy of the High Court and acknowledging the legal luminaries who have 
contributed to the institutionõs progress for over nine decades. It offers valuable 
information regarding the institution, disposal, and pendency of cases in the High 
Court as well as various courts across the districts of the two Union Territories. 
Included within are statistical data and analyses that illustrate the functioning of 
the High Court and the incremental advancements across infrastructural and human 
resource domains. 

Considerable progress has been made by the High Court and district courts in various 
spheres, as evidenced by the statistical data presented in this report. The ongoing 
development of infrastructure and the enhancement of human resources foster 
optimism that institutional efficiency will be optimally utilised to achieve the core 
objective of strengthening public trust and confidence in judicial institutions. Moving 
forward, institutional mechanisms will be continually refined to address the persistent 
challenge of rising case pendency. The effective use of available data will enable 
timely course corrections and facilitate better strategic planning. 

The compilation committee has rendered exemplary service by collating information 
and data accurately and presenting it in a clear and engaging manner. This report 
serves as a valuable resource for understanding the performance of judicial 
institutions in Jammu & Kashmir and Ladakh. Stakeholders within the justice 
dispensation system may find the statistical data beneficial for future planning, 
aiming to enhance their efficiency and service delivery. 

Justice Rajnesh Oswal 
Judge, High Court of Jammu & Kashmir and Ladakh  
Member, Editorial Committee 
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Foreword 

It is with immense pride that I present the Annual Report of the High Court of 
Jammu & Kashmir and Ladakh for the years 2023 and 2024. This report not 
only celebrates the notable milestones achieved by this respected institution over the 
past two years, but also encapsulates significant information regarding the judicial 
and administrative work processes. It reflects the substantial progress made by the 
Courts across the Union Territories of Jammu & Kashmir and Ladakh, all aimed at 
strengthening the justice delivery system.  

Throughout the last two years, the institution has faced various challenges with 
steadfast determination and has capitalised on opportunities with foresight. The 
effective leadership provided by the Honõble Chief Justice during this period, along 
with the wise guidance of the Honõble Judges of the High Court, has enabled the 
High Court Registry to implement policies aimed at fortifying the justice delivery 
system and enhancing overall efficiency. This report offers a comprehensive 
perspective on the new initiatives introduced by the High Court to improve the 
delivery mechanism and the support system, ensuring the smooth functioning of the 
Courts. It also serves as evidence of the tireless efforts of everyone involved in the 
operations of the High Court, all working collectively to optimise judicial outcomes. 
The dedication of our support staff has been instrumental in delivering value and 
maintaining the trust faith and confidence placed in the justice system.  

It is my hope that readers will find this report insightful, both for understanding 
the judicial and administrative processes of the High Court and district courts, and 
for analysing the data to evaluate the institution's strengths and challenges.  

As we look to the future, our commitment remains unwavering towards further 
enhancing judicial and administrative processes and making a meaningful impact 
for all stakeholders in the justice delivery system. This report stands as more than 
a mere record of statistics; it stands as a testament to our collective journey and the 
promise of continued progress in the years ahead.  

Rajeev Gupta 
Registrar Vigilance 
Head, Compilation Committee 
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The Historical Perspective of the High Court 

The former State of Jammu & Kashmir was created from three distinct and 

separate areas which were Jammu, Kashmir and Ladakh; its consolidation 

occurred in the year 1846 under the rule of Maharaja Gulab Singh. Coeval with its 

consolidation was the genesis, development &  evolution of the Judicial system. 

His Highness Maharaja Gulab Singh, the first Maharaja of the Dogra dynasty, had 

entrusted the administration of justice to executive officers being himself the 

Chief Adawlte. He reserved with him the power to hear the cases in the first 

instance and so the appeals against a nazrana of one rupee presented together with 

the petition. That rudimentary judicial system evolved further, during the reign of 

Maharaja Ranbir Singh, with the creation of Sadar Adalats (Chief Courts) at 

Srinagar and Jammu which had power to hear all cases of importance. The State 

at that time had twenty-one Courts of which 14 were Wazarat Courts. The 

Maharaja would promulgate the J&K State Civil  Courts Regulation, 1877 to 

establish the High Court, that is Adalat-i-Alia and defined its powers as under: 

The High Court (Adalat-i-Alia) shall be deemed for the purposes of all 

enactments for the time being in force to be the highest court of appeal & 

revision, subject to the control &  the judicial powers exercise by His 

Highness the Maharaja Sahib Bahadur. The general superintendence and 

control over all other Civil Courts shall be vested in, and all such courts shall 

be subordinate to, the High Court. 

Maharaja Partap Singh strengthened the Judicial System of the State when he 

consolidated the laws and procedure regulating the powers of the High Court. He 

would promulgate the J&K Civil  Courts Regulation (Regulation No. XLVI  of 

Samvat, 1977). That Regulation provided for the reconstitution of the High Court 

of Judicature in the State. The Maharaja retained the power to appoint the Judges 

of the High Court. The High Court was, subject to powers of the Maharaja, vested 
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with original and appellate jurisdiction in civil  and criminal matters. It possessed 

the power to withdraw and try, as a Court of extraordinary jurisdiction, any suit 

falling within the jurisdiction of any subordinate Court if  it was deemed necessary. 

It had also the power to grant probates of testaments and administer the property 

of persons dying intestate. It had also been vested with it the general power of 

superintendence and control over all the other Civil Courts in the State, the power 

to visit and inspect the subordinate Courts and give such directions in matters not 

provided by law as may be found necessary to secure the ends of justice, the power 

to appoint ministerial officers for the administration of justice and for the exercise 

of powers conferred on it by the Regulation, the power to dismiss or suspend any 

such officer from his post, and the power to make rules for the transaction of its 

business. 

With the ascension of Maharaja Hari Singh to the throne, the Judicial System was 

further strengthened. The Maharaja promulgated Order No. 1 of 26th
 March 1928 

by virtue of which His Highness established the High Court of Judicature in 1928 

A.D. consisting of the Chief Justice and two other Judges. Of them, one Judge 

had the revenue work assigned to him and he was styled as Judge High Court and 

Revenue Commissioner. They would hold office during pleasure of his Highness. 

The Maharaja issued Order No. 2, the contents of which show that His Highness 

appointed Lala Kanwar Sein M.A. Bar-at-Law as first Chief Justice of the High 

Court and appointed Rai Bahadur Bodh Raj Sawhney B. A. (Cantb.) B.C.L. 

(Oxon) Bar-at-Law and Khan Sahib Agha Sayed Hussain as the Puisne Judges. 
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Pictures of Order No. 1 and Order No. 2 
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The Maharaja promulgated the J&K Constitution Act, 1939 which defined the 

constitution and powers of the High Court. The High Court that His Highness had 

established under Order No. 1 of 26th March 1928 continued to be the High Court 

of the former State under the Constitution Act of 1939. The Maharaja had vested 

in him the power to appoint Judges of the High Court. A Judge was to hold office 

til l he reached the age of fifty -five years or unless His Highness would otherwise 

direct. A Judge could, under the new Act, resign from his office by writing under 

his hand to the Prime Minister or be removed from his Office by order of His 

Highness on the ground of misbehaviour or infirmity of mind or body. The 

qualifications that the Act of 1939 had prescribed for appointment as Judge of the 

High Court required that the candidate should be a barrister of England or Ireland 

or member of the Faculty of Advocates in Scotland of not less than ten years 

standing, or he should have, for at least three years, held judicial office in the 

State or in British India, not inferior to that of District Judge or should have for 

at least five years held judicial office in the State or in British India, not inferior to 

that of a subordinate Judge or a Judge of Small Causes Court, or should have been 

an Advocate of the High Court or any High Court in British India and barrister of 

England or Ireland or member of the Faculty of Advocates in Scotland or law 

graduate of any recognized University in India who has been practicing as an 

Advocate of the High Court or of any High Court in British India for a period of 

at least ten years. 

The J&K Constitution Act, 1939 provided that all writs, summonses, precepts, 

rules, orders and other mandatory processes to be issued by the High Court shall 

run and be in the name and style of His Highness and shall be sealed with the seal 

of the High Court. The seal of the High Court was required to bear and advice 

impression of the Jammu and Kashmir Coat of Arms with an exergue or label 

surrounding the same & was required to be delivered and kept in the custody of 

the Chief Justice or an officer of the Court, from time to time, nominated by the 
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Chief Justice. The Act of 1939 defined the jurisdiction of the High Court and 

provided that the High Court is a Court of Record, that it shall have jurisdiction to 

hear and determine any original civil  suit or other proceeding of which the value is 

not less than rupees ten thousand and every such proceeding shall be instituted in 

the High Court, that it shall have jurisdiction to entertain and dispose of such 

appeals, revisions and other cases ð civil,  criminal or revenue as it may be 

empowered to do under any enactment in force in the State. 

The Maharaja retained the highest Judicial Authority in the State and constituted 

the final Appellate Court. He would be advised by the Board of Judicial Advisers 

for the disposal of such civil  and criminal appeals as may, under the law for the 

time being in force, lie to His Highness from the decisions of the High Court, and 

on such other matters as His Highness may choose to refer to the Board for advice. 

The Board performed functions identical to that of the Privy Council in England. 

The Maharaja then granted Letters Patent to the High Court on 10th September 

1943. 

India gained independence on August 15, 1947. The State acceded to the 

Dominion of India in the same year. Its constitutional relations with the Union 

were governed by the Constitution (Application to Jammu & Kashmir) Orders as 

the President would promulgate from time to time. The President promulgated the 

Constitution (Application to Jammu &  Kashmir) Order, 1954 and extended the 

jurisdiction of the Supreme Court of India to the State of Jammu and Kashmir to 

issue writs for the enforcement of fundamental rights under Article 32 and to hear 

appeals from the High Court. The promulgation of that order resulted in abolition 

of the Judicial Board of Advisors. All the appeals (17 in number) and proceedings 

pending before it, were transferred to the Supreme Court. The Supreme Court had 

constituted a Special Bench consisting of Chief Justice Mehar Chand Mahajan, 
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Justice S.R. Dass and Justice Ghulam Hassan at Srinagar in 1954, to dispose of all 

those appeals and proceedings. The Constitution (Application to Jammu & 

Kashmir) Amendment Order, 1960 then extended the entire jurisdiction of 

Supreme Court of India to the State of Jammu and Kashmir. 

 

Photograph of the Supreme Court Judges constituting the Bench 

The Constituent Assembly of the former State enacted the Constitution and 

adopted it on 17th November 1956. Sections 1-8 and Section 158 of the 

Constitution came into force at once. The other provisions of the Constitution 

came into force on 26th
 January 1957, which day is referred to as the 

ñCommencement of the Constitution. That Constitution made specific provisions 

for the High Court, its composition and jurisdiction, the qualification and the 

tenure of the Judges, their appointment and removal and place of sitting of the 

High Court. The Union Parliament passed the Jammu &  Kashmir Re-organization 

Act, 2019. It came into force on October 31, 2019, and re-organized the State of 

Jammu &  Kashmir into the Union Territory of Jammu &  Kashmir &  the Union 

Territory of Ladakh. The Constitution (Application to J&K) Order, 2019, C.O 271 
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notified vide Notification dated 5 August 2019 read with Declaration under 

Article 370 (3) of the Constitution, C.O 273 notified vide Notification dated 6 

August 2019, have made provisions of the Constitution of India, as amended from 

time to time, without any modifications or exceptions, applicable to the former 

State of J&K. The name of the High Court of Jammu &  Kashmir now stands 

substituted by the name ñHigh Court of Jammu &  Kashmir and Ladakhò. It is the 

common High Court for the Union Territory of Jammu and Kashmir and Union 

Territory of Ladakh. 

The Seal of the High Court 

The High Court uses, as occasion may arise, particular seal. The official seal of 

the High Court shall bear a device and impression of the State emblem with an 

exergue or label surrounding the same with the inscriptions: The Seal of the High 

Court of Jammu and Kashmir and Ladakhò. The seal shall be kept in the custody 

of the Registrar or such other officer of the Court as the Chief Justice may designate 

in this behalf. The seal of the Court shall not be affixed to any Writ, Rule, Order, 

Summons or other process or any other document save under the authority in 

writing of the Registrar.       
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The High Court Buildings 

The High Court of Jammu & Kashmir & Ladakh has two wings: the Jammu Wing 

and the Srinagar Wing. Both remain functional throughout the year. The Main 

Wing of the High Court comprises of the Secretariat of Honôble the Chief Justice 

and the Registry. The officers/staff of the Administrative Wing of High Court 

move from Jammu to Srinagar during summers and from Srinagar to Jammu 

during winters. The Headquarter of the Chief Justice functions mainly from 

Srinagar during summers, that is, from May to October and from Jammu during 

winters, that is, from November to April every year. The judicial branches of the 

High Court remain functional in both wings throughout the year. 

Buildings at Srinagar 

The High Court Wing at Srinagar initially  functioned from the old High Court 

Building located at Lal Chowk Srinagar, opened on 26th
 Sawan, 1969 Svt. (1911 

C.E.). It was shifted from this historical building to the present building in the 

suburbs of Jehangir Chowk in the year 1987. The paucity of space there has urged 

the need to construct a new High Court complex at Rakh-e-Gund Aksha, Bemina, 

Srinagar. The foundation stone of the new High Court Complex was laid by the 

former Chief Justice of India, Justice N. V. Ramanna on May 14, 2022. The new 

High Court Complex at Srinagar will  be constructed on 500 Kanals (62.50 acres) 

of land at village Rakh-e-Gund Aksha, Bemina. It will  accommodate diverse legal 

facilities at one place. It will consist of 10 Court Rooms, one Vulnerable Witness 

Court Room, one Family Court, and residence for Honôble the Chief Justice 

besides other infrastructure. The Project will also include the construction of 

other ancillary infrastructure like Mediation Centre, Arbitration Centre, Litigants 

Facilities, Food Court, Police and Security infrastructure, Staff accommodation 

for judicial administration, Utility Buildings, Convention Facilities, Parking 
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Spaces and Spaces for fire station. The upcoming infrastructure will have 

universal accessibility and will be equipped with all the modern gadgets 

including the latest ICT set-up. 

 

Photograph of the old High Court building at Lal Chowk, Srinagar 

 

Photograph of the present High Court Building at Jahangir Chowk, Srinagar 

Buildings at Jammu 

The High Court Wing at Jammu initially functioned from the Mubarak Mandi 

Complex at Jammu. It was shifted from this historical building to the present 

building at Janipur in the year 1994. The High Court has undertaken the 

construction of a new High Court complex at Raika Jammu. The foundation stone 

of the new High Court Complex was laid by Honôble the Chief Justice of India, 

Justice Dr. D.Y. Chandrachud on June 28, 2023. The cost of the new High Court 

fb

https://www.facebook.com/sharer/sharer.php?u=https://www.tribuneindia.com/news/archive/courts/declare-saddar-court-protected-monument-hc-directs-j-k-govt-83291/
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complex is estimated at Rs. 9.38 thousand crores. It will  be state-of-the-art 

structure, eco-friendly and equipped with all the modern facilities. It will consist 

of 25 Court rooms which may later be extended. It will  have three auditoriums, 

an administrative block, mediation centre, a medical centre, computer centre, 

Judgesô library, chambers for 1,000 lawyers, facilities for litigants, food courts 

and archive section. It will also be equipped with accommodation, Judicial 

Academy, convention facilities, helipad, fire station, a transport facility centre, 

etc. Apart from this, there will be sports, gym and yoga centre facilities for Judges 

and lawyers.  

 

Photograph of the old High Court building at Mubarak Mandi 

 

Photograph of the present High Court Building at Janipur, Jammu  

 

https://jkhighcourt.nic.in/#carousel-example-generic
https://jkhighcourt.nic.in/#carousel-example-generic


High Court of Jammu & Kashmir and Ladakh ïAnnual Report -2023 & 2024 21 

Strength of the High Court and the Profile of the Sitting Judges 

The Constitution of the former State contained specific provisions for the High 

Court, its composition and jurisdiction, the qualification and the tenure of the 

Judges, their appointment and removal and place of sitting of the High Court. 

With the promulgation and coming into force of the Jammu & Kashmir Re-

organization Act, 2019, and the promulgation of the Constitution (Application to 

J&K) Order, 2019, C.O 271 notified vide Notification dated 5 August 2019 read 

with Declaration under Article 370(3) of the Constitution, C.O 273 notified vide 

Notification dated 6 August 2019, the provisions of the Constitution of India as 

amended from time to time, without any modifications or exceptions, have been, 

in entirety, made applicable to the State of J&K. The provisions of Chapter V of 

the Constitution deal with the subject of High Courts in the States; it contains 

provisions that deal with the constitution of the High Courts, the appointment and 

removal of the Judges, the terms and conditions of their service and their tenure, 

and the jurisdiction of the High Courts and the other matters. Article 216 of the 

Constitution provides that every High Court shall consist of a Chief Justice and 

such other Judges as the President may from time to time deem it necessary to 

appoint. The initial sanctioned strength of the High Court of J&K and Ladakh 

was three. It consisted of the Chief Justice and two other Judges. Its strength has 

since increased from time to time. It has the currently the strength of 17 Judges, 

that is, the Chief Justice and 16 Judges, 13 being Permanent Judges and four as 

Additional Judges. 
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Honôble Chief Justice and Sitting Judges of the High Court 

 

 

Hon'ble Shri Justice N. Kotiswar Singh, LLB  

The President of India has appointed His Lordship as the Chief Justice of the 

High Court of Jammu &  Kashmir &  Ladakh vide notification No. 

K.13021/02/2022-US. II dated 12th of February 2023. His Lordship took oath of 

office as the 36th Chief Justice of the High Court of Jammu & Kashmir & Ladakh 

on 15th day of February 2023. His Lordship was administered the oath by His 

Excellency Shri Manoj Sinha, the Lieutenant Governor of Jammu and Kashmir.  

Hon'ble Shri Nongmeikapam Kotiswar Singh was born on 01.03.1963 at Imphal 

Manipur. His father Shri Justice N. Ibotombi was the first Advocate General of 

the State of Manipur. His Lordship completed his schooling from the 

Ramakrishna Mission Vidyapith, Purulia, West Bengal and obtained his Degree 

in Law (Ll. B.) in 1986 from the Campus Law Centre, Law Faculty of the Delhi 

University. His Lordship got enrolled as Advocate in 1986 under the Bar Council 

of Delhi and attended six monthsô ñCommon-wealth Young Lawyersô Courseò 

under the University of London in 1992. He had illustrious career as Advocate. 

His Lordship practiced in the Supreme Court of India for a brief period and then 

shifted his practice to the Gauhati High Court. His Lordship has appeared before 

the Central Administrative Tribunal Gauhati and the District Courts in Manipur. 

He has practiced in Civil,  Criminal, Constitutional and Service matters and served 

as Standing Counsel for several public undertakings/ institutions and 
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Departments of the Government of Manipur including the Department of Health 

&  family Welfare, Manipur Renewable Energy Development Agency, Manipur 

Board of Secondary Education, Regional Institute of Medical sciences, National 

Insurance Company Ltd., Allahabad Bank, Housing &  Urban Development 

Corporation Ltd., and Department of Electronics & Accreditation of Computer 

Courses (DOEACC) Centre, Imphal. His Lordship was designated as Senior 

Advocate by the Gauhati High Court on 31/03/2008 and served as the Advocate 

General of Manipur from 03.11.2007 till elevation to the Bench. His Lordship 

was sworn in as Additional Judge of the Gauhati High Court on 17.10.2011 and 

Permanent Judge on 07.11.2012. His Lordship was appointed as Judge of the 

Manipur High Court upon its creation with effect from 23.03.2013 and appointed 

to perform the duties of the office of Chief Justice of the High Court of Manipur 

w.e.f. 01.07.2017 till 08.02.2018, and again from 23.02.2018 till 17.05.2018. His 

Lordship has authored several landmark judgments during his tenure as Judge in 

different High Courts which have added new aspects to the development of law. 

His Lordship got elevated as a Judge of the Supreme Court of India and took oath 

of office on 18.07.2024. 
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Hon'ble Shri Justice Tashi Rabstan, LLB  

Honôble Shri Justice Tashi Rabstan was born in an agriculturist family of 

Varsudopa on 10th April 1963 at Village Skurbuchan, District Leh, Ladakh. His 

Lordship did his graduation and LLB from University of Jammu. His Lordship 

was enrolled as an Advocate on 6th March 1990 by the Bar Council of Jammu &  

Kashmir and started practicing in the High Court of Jammu & Kashmir and 

various other High Courts on Arbitration, Constitution, Service, Election, Civil  

and Criminal matters. His Lordship has served as Standing Counsel for Ladakh 

Autonomous Hill  Development Council, Leh from 1997 till  2005. His Lordship 

was appointed as Additional Central Government Standing Counsel, now Central 

Government Counsel, for Jammu and Kashmir High Court, Jammu Wing in 

September,1998 and continued to serve on that post till elevation; His Lordship 

has also served as panel counsel for Union Public Service Commission, New 

Delhi from April, 2008 till 31st December 2011.  

His Lordship was appointed as Additional Judge of the High Court of Jammu &  

Kashmir vide Notification No. K.13021/01/2012-US. II dated 7th March 2013 & 

took oath of office on 8th March 2013. His Lordship was appointed permanent 

Judge of High Court of Jammu and Kashmir on 16.05.2014. His Lordship was 

appointed the Acting Chief Justice of the High Court of Jammu &  Kashmir and 

Ladakh vide Notification No. 11019/46/2022-US. I/II(i) dated 06th December 

2022 & served in that capacity till 14th February 2023. His Lordship is the 

foremost Puisne Judge of the High Court of Jammu &  Kashmir and Ladakh. His 
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Lordship heads, as Chairman, several Administrative Committees of the High 

Court and serves as Executive Chairman of the J&K Legal Services Committee. 

His Lordship was appointed as Acting Chief Justice vide Notification No. K-

11019/25/2024-US.I/II dated 16.07.2024. Subsequently, his Lordship was 

appointed as the Chief Justice of the High Court of Jammu & Kashmir and 

Ladakh vide Notification No. 13021/03/2024-US.II dated 21.09.2024 and took 

oath of the office on 27.09.2024. 
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Hon'ble Shri Justice Atul Sreedharan, B.A (History) LLB  

Hon'ble Shri Justice Atul Sreedharan was born on May 24, 1966. His Lordship 

joined the chamber of Mr. Gopal Subramanium, Senior Advocate in 1992 at Delhi 

and stayed in his chamber till 1997. During this period, his Lordship assisted the 

Senior Advocate in several Civil and Criminal matters before the Supreme Court 

of India, High Court of Delhi and the Trial Courts at Delhi. From 1997 to 

December 2000, his Lordship practiced independently at Delhi and then shifted 

his practice to Indore in the year 2001. His Lordship has also been closely 

associated with Mr. Satyendra Kumar Vyas, Senior Advocate at Indore. His 

Lordship has practiced on the criminal and civil sides before the Trial Court and 

High Court, service matters and writ petitions before the High Court and cases of 

medical negligence before the consumer forums. His Lordship was also retained 

on the panel of Lawyers of the Madhya Pradesh Housing Board since 04.10.2002 

to 2012 and on the panel of Lawyers of the Kendriya Vidyalaya Sangathan from 

the year 2004 till  July 2012. His Lordship has represented the State of Madhya 

Pradesh as Panel Advocate before the High Court of Madhya Pradesh, Bench at 

Indore from 2001 to 2003, represented the State of Madhya Pradesh as 

Government Advocate before the High Court of Madhya Pradesh, Bench at 

Indore, from October, 2003 to February, 2004. His Lordship was appointed as 

Central Government Counsel on 19.09.2005 to appear in cases on behalf of the 

Union of India till 19.09.2008. His Lordship was appointed as Central 
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Government Counsel (Senior Panel) on 19.02.2010 to appear in cases on behalf 

of the Union of India till 19.02.2013.  

His Lordship was appointed as Judge of the High Court of Madhya Pradesh on 

April 07, 2016, and Permanent Judge on March 17, 2018. His Lordship was 

transferred as a Judge of the High Court of Jammu & Kashmir and Ladakh vide 

Notification No. K-11019/13/2023-US.I/II(ii) dated 27th April  2023 and took 

Oath of Office on 10th May, 2023. His Lordship serves on, and heads several 

Administrative Committees of the High Court, most notably the IT Committee 

of the High Court and the SCMS Committee. His tenure has seen several e-Courts 

projects have taken form in the High Court.  
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Hon'ble Shri Justice Sanjeev Kumar, LLB 

Honôble Shri Justice Sanjeev Kumar was born on 8th of April  1966 in village 

Prehta Nagrota of Tehsil Basohli, Distt. Kathua. His Lordship had pursued his 

early education from local Govt. Middle School, completed his matriculation 

from Govt. H.S.S. Basohli while securing 10th
 rank in the J&K State Board of 

School Education in Matriculation Examination in 1981. His Lordship graduated 

from the Govt. Degree College Kathua in 1985 in first Division and obtained the 

degree of law (LLB) from the University of Jammu in 1988, in first Division.  

His Lordship was enrolled as an Advocate by the J&K Bar Council in February 

1989. His Lordship had illustrious professional career spanning over a period of 

several years. His Lordship was appointed Govt. Advocate for Srinagar Wing of 

the High Court of J&K twice, first from 1992 to 1993, and again from 1994 to 

1995. His Lordship was again appointed Govt. Advocate for Jammu Wing in the 

year 1995 and remained so till 1998. His Lordship holds the distinction of 

representing almost all Govt. Departments and PSUs. His Lordship was Counsel 

retained on the Panel of Advocate General for more than two years and 

represented Forest Department and Finance Department including Commercial 

Taxes and Excise Department of the State in the Jammu Wing of Honôble High 

Court. His Lordship has also served as standing counsel for the J&K Service 

Selection Board for almost six years between 2006-2012. His Lordship has 

practised mainly in the High Court and had more than two hundred reported 

judgments to his credit. His Lordship has appeared in many notable cases like 
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Toshakana Case, Assembly Dissolution Matter, óReservation in promotion 

Matterô and many more. His Lordship was administered oath on 06.06.2017 as 

Permanent Judge of J&K High Court. His Lordship has authored numerous 

judgments on several important matters and helped development of law.  
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Hon'ble Ms Justice Sindhu Sharma, LLB  

Honôble Ms. Justice Sindhu Sharma was born on October 10, 1972. Her Ladyship 

was enrolled with the Bar Council of J&K and joined the Bar in the year 1996, after 

obtaining her LLB  from Punjab University, Chandigarh. Thereafter, her Ladyship 

practiced in the District Courts and the High Court of Jammu & Kashmir. Her 

Ladyship became the Assistant Solicitor General of India in the year 2014 and 

was the first lady Advocate from Jammu and Kashmir to have been appointed on 

the post. Her Ladyship was also elected as the Vice President of the J&K High 

Court Bar Association in the year 2013. Her Ladyship has also served as the 

Standing Counsel for NHPC, Power Grid Corporation and Jammu Development 

Authority. Her Ladyship was appointed the Permanent Judge of High Court of 

Jammu & Kashmir vide notification No. K.13021/02/2017-US.II dated 3rd of 

August 2018 and took oath of office on 7th of August 2018. Her Ladyship is 

credited to have become the first woman Judge of High Court of Jammu and 

Kashmir and Ladakh. 
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Hon'ble Shri Justice Rajnesh Oswal, LLB  

Honôble Shri Justice Rajnesh Oswal was appointed Judge of the High Court of 

Jammu & Kashmir and Ladakh vide Notification No. K.13021/01/2020-US.I Dt. 

29th January, 2020 and took oath of office on 2nd of April  2020. His Lordship has, 

following the abrogation of Article 370 of the Constitution of India, become the 

first Judge to take oath as Judge of the High Court of Jammu & Kashmir and 

Ladakh under the Indian Constitution. 

Honôble Shri Justice Rajnesh Oswal was born on 17.06.1973 at Jammu. His 

Lordship did his earlier schooling from DBN and Ranbir High School Jammu, 

obtained his graduation from GGM Science College Jammu and pursued his 

bachelorôs in laws from the Jammu University and received gold medal, which 

showed his academic excellence. His Lordship has practiced in the High Court 

of J&K since 1998. During that period his Lordship has remained as standing 

counsel for the Crime Branch Jammu, ICICI Bank, United Bank of India, High 

Court Legal Services Authority, High Court of J&K, Yes Bank, Reliance Life 

Insurance and ICICI Prudent Life Insurance.  
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Hon'ble Shri Justice Vinod Chatterji Koul, LLB  

Honôble Shri Justice Vinod Chatterji Koul was born on January 21, 1964, at 

Wanpoo Village of erstwhile District Anantnag, presently District Kulgam. His 

Lordship did his early schooling from Govt. School Srandoo and Govt. School 

Kanipora and further schooling from Govt. Hr. Secondary School, Anantnag. His 

Lordship did his graduation (B.Sc.) from Govt. Degree College, Anantnag and 

LLB from Kashmir University, Srinagar in the year 1989. His Lordship was 

enrolled as Advocate with the J&K Bar Council in 1990 and started practicing at 

High Court of J&K with Senior Advocate, Shri Jaswant Singh Kotwal. His 

Lordship cleared the KCS (Judicial) Examination, 1993 and secured first position. 

His Lordship joined as Munsiff in 1995 and had his first posting as the District 

Mobile Magistrate (Traffic) Udhampur. His Lordship was promoted as Sub-Judge 

in 1997 and was posted as Sub-Judge (Electricity Magistrate), Batote. His 

Lordship was posted as the first Railway Magistrate, Jammu. His Lordship served 

as Sub-Judge Bhaderwah, Sub-Judge Ramban, Municipal Magistrate Jammu and 

Chief Judicial Magistrate, Udhampur. His Lordship was also posted as Deputy 

Registrar, High Court of J&K. His Lordship was promoted as District & Sessions 

Judge in the year 2007 and served as Additional District &  Sessions Judge Kathua, 

2nd
 Additional District & Sessions Judge, Jammu, Additional District & Sessions 

Judge Udhampur, Principal District & Sessions Judge Anantnag, Principal 

District & Sessions Judge Kathua, Special Judge Anti-Corruption (CBI Cases) 

Jammu and Principal District & Sessions Judge Jammu. His Lordship has also 

served as Registrar Vigilance, High Court of J&K and Chairman, Sales Tax 
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Appellate Tribunal J&K. His Lordship was elevated as Permanent Judge of the 

High Court of J&K and Ladakh vide Notification No. K.13021/02/2019-US.II 

dated 03.04,2020 of the Ministry of Law and Justice, Government of India and 

was administered oath of office on 7th of April  2020. 
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Hon'ble Shri Justice Sanjay Dhar, LLB 

Honôble Shri Justice Sanjay Dhar was born on 11th
 May 1965 at village Danow 

(Bogund), District Kulgam. His Lordship received initial education in his native 

village and pursued his graduation in science subjects from S.P. College Srinagar 

and LLB (Honôs) from University of Kashmir. His Lordship was enrolled as 

Advocate in the year 1990 and started practising law in the District Courts and the 

High Court at Delhi. His Lordship was appointed as Munsiff in year 1997 and 

promoted as Sub-Judge in the year 2001. His Lordship was promoted as District 

&  Sessions Judge in year 2007. His Lordship has served as Chief Judicial 

Magistrate Jammu, Principal District & Sessions Judge Rajouri, Principal District 

& Sessions Judge Leh and Principal District &  Sessions Judge Kathua, Special 

Judge Anti-corruption Jammu, Presiding Officer MACT Jammu and Special 

Judge Anti-corruption CBI Cases, Jammu. His Lordship has served as Registrar 

Vigilance and Registrar General of the High Court of Jammu & Kashmir and 

Ladakh. His Lordship was appointed the Judge of the High Court of Jammu & 

Kashmir and Ladakh vide Notification No.K.13201/2019-US.II dated 03rd April  

2020 and was administered the oath of office on 7th April  2020. 
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Hon'ble Shri Justice Puneet Gupta, LLB 

Honôble Shri Justice Puneet Gupta was born on 10th
 April  1963 at Jammu. His 

Lordship pursued his earlier education from Kendriya Vidyalaya Jammu and 

Mahavir Jain High School Jammu, pursued his bachelorôs degree in laws from 

the Jammu University in 1985. His Lordship was appointed Munsiff in the year 

1995 and was promoted as Sub-Judge in the year 1997. His Lordship was 

promoted to the cadre of District and Sessions Judge. His Lordship has served in 

various capacities like Registrar Judicial High Court of Jammu & Kashmir, 

Special Judge Anti-Corruption Court Jammu, Registrar Vigilance of J&K High 

Court (twice), Member Sales Tax Tribunal Jammu and Member J&K Special 

Tribunal Jammu. His Lordship was appointed as Judge of the High Court of 

Jammu & Kashmir and Ladakh vide Notification No. K. 13021/ 02/2019-US.II 

Dt. 03rd April 2020 and was administered the oath of office on 7th of April  2020. 
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Hon'ble Shri Justice Javed Iqbal Wani, LLB 

Honôble Shri Justice Javed Iqbal Wani was born on 24th of March 1964 at 

Srinagar. His Lordship has pursued his initial schooling from Khalsa High 

School, Srinagar, graduated in science stream from the Sri Pratap Singh College, 

Srinagar, and pursued his bachelorôs degree in law from the Kashmir University 

Srinagar, securing the 1st position and bagged a Gold Medal. His Lordship was 

enrolled as Advocate with the J&K Bar Council in the year 1990 and started 

practicing law in the District Courts and the High Court of J&K, Srinagar/Jammu. 

His functional areas were Criminal, Civil, Service and Arbitration matters. His 

Lordship was the Standing Counsel for Srinagar Development Authority, J&K 

Wakf Board and Panel Counsel for the High Court of J&K (Srinagar Wing), 

General Administration Department, State Forest Department, State Pollution 

Control Board, State Fisheries Department besides Bajaj Alliance Insurance Co., 

Economic Reconstruction Agency and J&K Bank in the High Court of J&K. His 

Lordship has served as the Senior Additional Advocate General, Government of 

J&K, with effect from January 2018 till  October 2019. His Lordship was 

appointed as Judge of the High Court of Jammu &  Kashmir and Ladakh vide 

Notification No. K.13021/01/ 2019-US.1 dated 09th of June 2020 and was 

administered the oath of office on 12th of June 2020. 
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Hon'ble Shri Justice Mohan Lal, LLB 

Honôble Shri Justice Mohan Lal Manhas was born on 20th November 1961 in 

village Khallani (Killar) Tehsil Bhalla/Bhaderwah of District Doda. His Lordship 

did his matriculation from the Govt. High School Malothi (Bhaderwah) and 12th 

Grade from the SRML Higher Secondary School, Jammu in the year 1977-78. 

His Lordship did his graduation from the GGM Science College Jammu in 1980-

81 and LLB from the Jammu University in 1985. His Lordship was enrolled as 

Advocate with the J&K Bar Council in the year 1986. His Lordship was appointed 

Prosecuting Officer in the year 1988/1989 and served in that capacity for several 

years. His Lordship was appointed Munsiff in the year 1995 and promoted as 

Sub-Judge in the year 1997. His Lordship was promoted as District & Sessions 

Judge in the year 2007. His Lordship served as District Judicial Mobile 

Magistrate Doda, Sub-Judge Nowshera, Sub-Judge Kishtwar, Sub-

Judge/Municipal Magistrate Srinagar and CJM Udhampur, Principal District &  

Sessions Judge Leh, 2nd
 Addl. District &  Sessions Judge Jammu, Principal District 

& Sessions Judge Kishtwar, Special Judge Anti-Corruption Srinagar, Principal 

District & Sessions Judge Samba, Special Judge Anti-Corruption (CBI cases) 

Jammu and Principal District & Sessions Judge Udhampur. His Lordship has also 

served as the Registrar Judicial J&K High Court Jammu wing and Judicial 

Member, J&K Special Tribunal Srinagar. His Lordship was appointed the 

Permanent Judge of the High Court of Jammu and Kashmir and Ladakh vide 
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Notification No. K. 13021/01/ 2020-US. II dated 03rd November 2021 and was 

administered the oath of office on 9th November 2021. 



High Court of Jammu & Kashmir and Ladakh ïAnnual Report -2023 & 2024 39 

 

Hon'ble Shri Justice Mohd. Akram Chowdhary 

Honôble Shri Justice Mohd. Akram Chowdhary was born on 10th June 1965 in 

village Thuroo District Reasi. His Lordship has pursued his early education from 

Govt. High School Thuroo and Govt. Higher Secondary School Reasi, pursued 

his Graduation from the Govt. Moulana Azad Memorial College, Jammu and 

completed his bachelorôs degree in law from the University of Jammu in the year 

1989. His Lordship has practiced law in Civil  and Revenue Courts and the High 

Court of Jammu & Kashmir and Ladakh. His Lordship was appointed as Munsiff 

in the year 1995 and promoted as Sub-Judge in the year 1998. His Lordship was 

promoted to the cadre of District & Sessions Judge in the year 2007. His Lordship 

has served in all the three divisions of the erstwhile State of Jammu & Kashmir. 

His Lordship has served as Chief Judicial Magistrate Kargil and Budgam, J&K 

Eviction Authority (Wakfs), Principal District & Sessions Judge Bandipora, 

Principal District & Sessions Judge Ramban, Principal District & Sessions Judge 

Anantnag, Principal District & Sessions Judge Samba, Principal District & 

Sessions Judge Kathua and Principal District &  Sessions Judge Srinagar, 

Chairman J&K Sales Tax Tribunal, Presiding Officer, MACT Jammu, Member 

Secretary J&K State Legal Services Authority. His Lordship was appointed as 

Judge of the High Court of Jammu & Kashmir and Ladakh vide Notification No. 

K. l3021/0l/2020-US.II dated 03rd November 2021 and was administered the oath 

of office on 09th November 2021. 
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Hon'ble Shri Justice Rahul Bharti 

Honôble Shri Justice Rahul Bharti was born on July 31, 1967. His Lordship has 

studied in the GGM Science College Jammu and completed his bachelorôs degree 

in laws from Himachal Pradesh University (HPU) Summer Hills Shimla. His 

Lordship joined the Bar in February, 1991. His Lordship has practiced in the High 

Court and the District Courts on the original, civil and criminal sides, and the 

appellate and writ jurisdiction sides of the Courts as the case may be. His 

Lordship has rich experience of having conducted litigations of varied nature like 

Industrial, Labour, Consumer, Cooperative, Revenue, Motor Accidents Claims, 

Banking, Taxation (excluding Income Tax), Arbitration and service matters. His 

Lordship was designated the Senior Advocate of the High Court of Jammu & 

Kashmir and Ladakh on December 15, 2020. His Lordship was appointed 

Additional Judge of the High Court of Jammu & Kashmir and Ladakh, vide 

Notification No. K-13021/01/2019-US.II dated 24th March 2022 and was 

administered the oath of office on 28th of March 2022. His Lordship was 

appointed the Permanent Judge vide Notification No. K-13021/02/2023-US.II 

dated 22nd January 2024 and was administered the oath of office on 29th of 

January 2024. 
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Hon'ble Ms. Justice Moksha Khajuria Kazmi 

Honôble Ms. Justice Moksha Khajuria Kazmi was born on 1st
 January 1973. Her 

Ladyship has completed her bachelorôs degree in laws in the year 1996 from 

Jammu University and started practicing in the J&K High Court at Jammu. Her 

Ladyship was awarded the óBest Advocate of the yearô Award in 1998 by 

Kashmir Law Journal. Her Ladyship moved to practice in the J&K High Court at 

Srinagar in 1999 and was the standing counsel for various organizations like 

Medical Council of India, J&K Sports Council, J&K Power Development 

Department, ASCOMS, J&K State Legal Services Authority, J&K State Forest 

Corporation Ltd., Board of Professional Entrance Examination (BOPE), Metlife 

India Insurance Company Limited, Islamic University of Science and 

Technology, etc. Her Ladyship has served as the Govt Advocate from 2002 to 

2004 and as Additional Advocate General from 2016 to 2017. Her Ladyship was 

in the Board of Directors of the J&K State Financial Corporation, Board Member 

of Baramulla Central Cooperative Bank and Board Member of J&K State 

Cooperative Bank. Her Ladyship was designated as Senior Advocate on 3rd of 

December 2020. Her Ladyship was appointed the Additional Judge of the High 

Court of Jammu & Kashmir and Ladakh, vide Notification No. K-

13021/01/2019-US. II dated 24th March 2022 and was administered the oath of 

office on 28th of March, 2022. Her Ladyship was appointed the Permanent Judge 

vide Notification No. K-13021/02/2023-US.II dated 22nd January 2024 and was 

administered the oath of office on 29th of January, 2024. 
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Hon'ble Shri Justice Wasim Sadiq Nargal 

Honôble Shri Justice Wasim Sadiq Nargal hails from Katra, Jammu & Kashmir. 

His Lordship has pursued his initial schooling from the Dewan Badri Nath Vidya 

Mandir, Jammu and completed his bachelorôs degree in laws from the University 

of Jammu following which he independently started his active practice from 

March 1991. His Lordship was designated Senior Advocate by J&K High Court 

on 03.12.2020. His Lordship has formerly served as Senior Additional Advocate 

General of the J&K Home Department, Standing Counsel for various departments 

of the Govt. of India and Govt. of Jammu &  Kashmir, and Public Sector 

Undertakings and Banks. His Lordship has served as Standing Counsel for 

University of Jammu, SKAUST-J, Baba Ghulam Shah University, Rajouri, and 

Cluster University, Jammu. His Lordship has served as Senior Counsel for the 

Ministry of Home Affairs, Government of India, Union Public Service 

Commission, Food Corporation of India, J&K Public Service Commission, 

Service Selection Board, Sales Tax and Exercise Department, JK IMPA, General 

Administration Department and the State Pollution Control Board. His Lordship 

has also served as Central Government Counsel, Counsel for J&K Education 

Department on terms and conditions as that of Additional Advocate General. His 

Lordship holds expertise in taxation, service, academic, arbitration and civil 

matters and writ jurisdiction. His Lordship was appointed the Additional Judge 

of the High Court of Jammu & Kashmir and Ladakh, vide Notification No. K-
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13021/ 02/2017-US.II dated 1st June 2022 and was administered the oath of office 

on 3rd of June 2022. 
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Hon'ble Shri Justice Rajesh Sekhri 

Honôble Shri Justice Rajesh Sekhri was born in Jammu. His Lordship has 

completed his matriculation form the S.D. Sabha Higher Secondary School &  his 

graduation from the G.G.M. Science College, Jammu. His Lordship has obtained 

his bachelorôs degree in laws from the Jammu University in the year 1989. His 

Lordship passed KCS (Judicial) Examination and joined as Munsiff in the year 

1995. His Lordship was promoted to the cadre of Sub-Judge in the year 1998 and 

to the District & Sessions Judge in the year 2008. His Lordship has served as 

Munsiff at different places, Chief Judicial Magistrate Rajouri and Chief Judicial 

Magistrate Kargil, Special Judge TADA/POTA Court Srinagar, Additional 

District and Sessions Judge Anantnag, Additional District & Sessions Judge 

Jammu, Principal District & Sessions Judge Reasi, Principal District &  Sessions 

Judge Ramban and Principal District & Sessions Judge Baramulla. His Lordship 

has also served as Special Judge Anti-Corruption (CBI Cases) Jammu. His 

Lordship was appointed as the Additional Judge of the High Court of Jammu & 

Kashmir and Ladakh, vide Notification No. K-13021/01/2021-US-II dated 27th 

July 2022 and was administered the oath of office on 29th of July, 2022. 
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Former Chief Justices of the High Court 

1.  Justice Kanwar Sain 

27.04.1928 to 16.02.1931 

 

2.  Justice Birjor Dalal 

16.02.1931 to 24.11.1936 

 

3.  

Justice Abdul Qayoom  

24.11.1936 to 20.07.1940 

(Photo not available) 

 

4.  Justice Rachpal Singh 

13.08.1940 to 06.03.1942 

 

5.  Justice Ganga Nath 

24.06.1942 to 23.10.1945 

 

6.  Justice S. K. Ghose  

29.03.1946 to 29.03.1948 

 

7.  Justice Janki Nath Wazir 

30.03.1948 to 02.12.1967 
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8.  Justice Syed Murtaza Fazl Ali 

03.12.1967 to 01.04.1975 

 

9.  Raja Jaswant Singh 

02.04.1975 to 23.01.1976 

 

10.  Justice M. R. A. Ansari 

23.01.1976 to 08.11.1977 

 

11.  Justice Mian Jalal-ud-din  

15.02.1978 to 22.02.1980 

 

12.  Justice Mufti Baha-ud-din Farooqi 

07.03.1983 to 23.08.1983 

 

13.  Justice V. Angarial Khalid  

24.08.1983 to 24.06.1984 

 

14.  Justice Dr. Adarsh Sein Anand 

11.05.1985 to 23.10.1989 
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15.  Justice S. S. Kang 

24.10.1989 to 15.05.1993 

 

16.  Justice S. C. Mathur  

10.10.1993 to 17.03.1994 

 

17.  Justice S. Saghir Ahmed  

18.03.1994 to 22.09.1994 

 

18.  Justice M. Ramakrishna 

10.10.1994 to 15.06.1997 

 

19.  Justice Bhawani Singh 

16.06.1997 to 21.02.2000 

 

20.  Justice B. P. Saraf  

21.02.2000 to 22.08.2001 

 

21.  Justice H. K. Sema  

12.09.2001 to 08.04.2002 
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22.  Justice B. C. Patel  

15.05.2002 to 05.03.2003 

 

23.  Justice S. N. Jha 

04.02.2004 to 11.10.2005 

 

24.  Justice B. A. Khan 

25.01.2007 to 31.03.2007 

 

25.  Justice K.S.P. Radhakrishnan 

07.01.2008 to 28.08.2008 

 

26.  Justice Manmohan Sarin 

04.09.2008 to 19.10.2008 

 

27.  Justice Barin Ghosh  

03.01.2009 to 13.04.2010 

 

28.  Justice Dr. Aftab Hussain Saikia 

13.04.2010 to 06.04.2011 

 

29.  Justice F.M. Ibrahim Kalifulla  

24.02.2011 to 02.04.2012 
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30.  Justice M. M. Kumar 

06.06.2012 to 04.01.2015 

 

31.  Justice N. Paul Vasanthakumar 

02.02.2015 to 14.03.2017 

 

32.  Justice Badar Durrez Ahmed   

01.04.2017 to 15.03.2018 

 

33.  Justice Ms. Gita Mittal 

11.08.2018 to 08.12.2020 

 

34.  Justice Pankaj Mithal  

04.01.2021 to 11.10.2022 

 

35.  Justice Ali Mohammed Magray   

13.10.2022 to 07.12.2022 
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Chief Justices/Judges of the High Court elevated to the Supreme Court 

S. No. Name Date of 

Appointment as 

Judge in the High 

Court  

Date of 

Appointment as 

Chief Justice of 

the High Court 

Date of 

Elevation to the 

Supreme Court 

1.  Justice Murtaza Fazal Ali 09.04.1958 December 1967 02.04.1975 

2.  Justice Raja Jaswant Singh 03.12.1975 02.04.1975 23.01.1976 

3.  Justice V. Khalid - 24.08.1983 25.06.1984 

4.  Justice A.S. Anand 26.05.1975 (as 

Additional Judge) 

February 1976 (as 

Permanent Judge) 

11.05.1985 18.11.1991 

5.  Justice S. Saghir Ahmad 01.11.1993 18.03.1994 05.03.1995 

6.  Justice R.P. Sethi 30.05.1986 (as 

Additional Judge) 

05.08.1987 (as 

Permanent Judge) 

- 08.01.1999 

7.  Justice H.K. Sema 07.06.2001 23.08.2001 09.04.2002 

8.  Justice Aftab Alam 06.06.2007 - 12.11.2007 

9.  Justice T.S. Thakur   17.11.2009 

10.  Justice K.S.P. Radhakrishnan - 07.01.2008 17.11.2009 

11.  Justice F.M. Ibrahim Kalifulla 24.02.2011 07.04.2011 02.04.2012 

12.  Justice Pankaj Mithal - 04.01.2021 06.02.2023 

13.  Justice Rajesh Bindal 19.11.2018 - 13.02.2023 

14.  Justice N. Kotiswar Singh - 15.02.2023 18.07.2024 
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Former Judges of the High Court 

 
Justice Mohan Lal 

09-11-2021 to 18-11-2023 

                        
Justice Ali Mohammad 

Magrey 

08-03-2013 to 10-10-2022 

 
Justice Dhiraj Singh Thakur 

08-03-2013 to 03-06-2022 

  
Justice Rajesh Bindal 

19-11-2018 to 02-01-2021 

      
Justice Sanjay Kumar 

Gupta 

06-06-2017 to 27-07-2020 

 
Justice Rashid Ali Dar 

07-09-2018 to 15-11-2019 

 
Justice Alok Aradhe 

20-09-2016 to 15-11-2018 

 
Justice M. K. Hanjura 

06-06-2017 to 21-10-2018 

 
Justice Janak Raj Kotwal 

08-03-2013 to 28-08-2018 

 
Justice Mohammad Yaqoob Mir 

23-11-2007 to 18-05-2018 

 
Justice Ramalingam 

Sudhakar 

18-04-2016 to 17-05-2018 

 
Justice Bawa Singh Walia 

12-02-2015 to 09-10-2017 
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Hon'ble Sh. Justice Bansi Lal Bhat 

08-03-2013 to 18-04-2016 

 
Justice F.M. Ibrahim 

Kalifulla 

24.02.2011 to 02.04.2012 

 
Justice Hasnain Massodi 

13-11-2009 to 01-01-2016 

 
Justice Muzaffar Hussain Attar 

05-11-2008 to 29-01-2017 

 
Justice Virender Singh 

19-04-2007 to 01-11-2014  

 
Justice Mansoor Ahmad Mir 

31-01-2005 to 27-11-2013 

 
Justice Jai Pal Singh 

04-10-2005 to 05-04-2013  

 
Justice Hakim Imtiyaz 

Hussain 

30-09-2004 to 15-07-2011 

 
Justice Sunil Hali 

15-03-2008 to 03-07-2011 

 
Justice Nisar Ahmad Kakru 

26-11-1997 to 18-02-2010 

 
Justice Nirmal Singh 

18-03-2005 to 06-09-2009 

 
Justice Yash Paul Nargotra 

07-01-2003 to 22-08-2009 
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Justice Vinod Gupta 

05-11-2008 to 05-04-2009  

 
Justice Bashir. A. Kirmani 

09-06-2005 to 13-06-2008 

 
Justice Aftab Alam 

07-06-2007 to 10-11-2007 

 
Justice Permod Kohli 

07-01-2003 to 28-04-2006 

 
Justice R.C Gandhi 

06-01-1995 to 15-01-2006 

 
Justice V. K Jhanji 

02-12-2001 to 11-10-2005 

 
Justice Sudesh Kumar Gupta 

11-06-2001 to 20-08-2005 

 
Justice Bashir-Ud-Din 

26-11-1997 to 23-06-2004 

 
Justice Muzaffar Jan 

05-03-2001 to 20-03-2004 

 
Justice B. L. Bhat 

11-06-2001 to 07-08-2003 

 
Justice T.S. Doabia 

11-12-1997 to 13-02-2003 

 
Justice A. M. Mir  

21-01-1991 to 24-03-2002 
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Justice A.K. Goel 

30-11-1995 to 03-06-2001 

 
Justice G.D. Sharma 

11-12-1995 to 17-03-2001 

 
Justice O.P. Sharma 

26-11-1997 to 16-04-2001 

 
Justice G.L. Raina 

26-11-1997 to 19-06-2000 

 
Justice Bhawani Singh 

22-03-1996 to 16-06-1997 

 
Justice B.A. Nazki 

06-01-1995 to 14-10-1997 

 
Justice M.Y. Kawoosa 

11-12-1995 to 30-12-1999 

 
Justice R.K. Nehru 

24-10-1994 to 13-10-1996 

 
Justice T.S. Thakur 

16-02-1994 to 04-03-1994 

 
Justice Syed Saghir Ahmed 

01-11-1993 to 17-01-1994 

 
Justice A.Q. Parray 

14-10-1991 to 14-08-1998 

 
Justice M.L. Koul 

14-10-1991 to 31-10-1994 
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Justice B.A. Khan 

12-11-1990 to 07-10-1997 

12-10-2005 to 24-01-2007 

 
Justice V.K. Gupta 

07-11-1990 to 04-05-1996 

 
Justice R.P. Sethi 

30-05-1986 to 17-10-1993 

 
Justice G.A. Kuchhai 

04-02-1985 to 13-09-1994 

 
Justice S.M. Razvi 

30-05-1984 to 28-06-1995 

 
Justice K.K. Gupta 

07-08-1984 to 19-10-1992 

 
Justice M.L. Bhat 

25-05-1981 to 23-10-1989 

 
Justice Mazhar Ali Shah 

25-05-1981 to 03-08-1989 

 
Justice Iqbal 

Kishen Kotwal 

17-11-1976 to 10-09-1983 

 
Justice Ghulam Mohd. Mir 

17-11-1976 to 10-09-1981 

 
Justice Dr. A.S. Anand 

26-05-1975 to 10-05-1985 

 
Justice Devi Dass Thakur 

23-03-1973 to 21-02-1975 
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Justice Wasi-ud-Din 

10-08-1972 to 28-10-1972 

 
Justice Ishwar Singh 

08-03-1972 to 28-10-1972 

 
Justice Mufti Baha-ud-Din 

27-08-1976 to 10-09-1976 

19-02-1979 to 23-02-1980 

 
Justice Mian Jalal-ud-Din 

10-07-1968 to 14-02-1978 

 
Justice Ram Narain Gurtu 

15-12-1967 to 14-12-1968 

 
Justice Anant Singh 

12-12-1967 to 11-12-1970 

 
Justice Basudeva Mukerjee 

12-06-1967 to 12-12-1967 

 
Justice Janki Nath Bhat 

26-04-1963 to 28-02-1972 

 
Justice K.V. Gopala Krishnan 

Nair 

18-06-1958 to 02-02-1963 

 
Justice M. A. Shahmiri 

18-06-1949 to 27-03-1958 

 
Justice Jia Lal Kilam 

30-04-1948 to 18-08-1958 

 
Justice Lala Haveli Ram 

07-03-1942 to 24-06-1942 
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Justice Qazi Masud Hassan 

20-07-1940 to 01-03-1950 

 
Justice Pt. Kishen Lal 

Kichlu 

24-11-1936 to 13-08-1940 

 
Justice Aga Syed Hussain 

10-08-1928 to 30-07-1931 

 
Justice Bodh Raj Sawhney 

26-03-1928 to 24-11-1936 
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Jurisdiction of the High Court  

The High Court exercises jurisdiction in many areas, generally categorized as 

original, appellate, revisional, writ, supervisory, extraordinary and Public Interest 

Litigation matters.  

1. Civil  Original  Jurisdiction:  The High Court is vested with jurisdiction to hear 

and determine any original suit or other proceeding of which the value is not less 

than rupees twenty thousand and every such suit or proceeding is instituted in the 

High Court. But this exercise of civil original jurisdiction by the High Court does 

not debar institution of original civil suits without limit as regards the value, in 

the Principal Civil Court of original jurisdiction in the district. 

2. Civil Appellate, Revisional, Reference and Review Jurisdiction: The High 

Court has the Civil Appellate jurisdiction under sections 96 to 107 of the Civil 

Procedure Code, the Civil Revisional jurisdiction under section 115 of the Code, 

the Civil Reference Jurisdiction under section 117 of the Code and Civil  Review 

Jurisdiction under section 121 of the Code. The 2nd Civil Appeal lies to the High 

Court under section 100 of the Code on a substantial question of law.   

3. Criminal Original Jurisdiction:  The High Court has criminal original 

jurisdiction, unless otherwise provided by the Code of Criminal Procedure, under 

section 26 of the Code to try any offence under the Indian Penal Code (45 of 

1860) and to try any offence under any other law when no Court is so mentioned 

in this behalf by such law. The High court also has jurisdiction under section 28 

of the Code, to pass any sentence authorized by law. Any person convicted on a 

trial by the High Court in its extraordinary original criminal jurisdiction may, 

under section 374 of the Code, prefer appeal to the Supreme Court.       

4. Criminal Appellate, Revisional, Reference Jurisdiction: The High Court 

has criminal Appellate Jurisdiction under section 374 (2) to hear appeal of any 
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person convicted on a trial held by a Sessions Court or an Additional Sessions 

Court or on trial held by any other Court in which a sentence of imprisonment for 

more than seven years has been passed against him or against any other person 

convicted at the same trial. The High Court has jurisdiction to hear appeal against 

an original or appellate order of acquittal passed by any Court other than High 

Court, not being an appeal from an order of acquittal passed by a Magistrate in 

respect of a cognizable and non-bailable offence or an order of acquittal passed 

by the Court of Sessions in revision. The High Court has power under section 395 

of the Code to hear a reference made to it by a Court subordinate to it. It has also 

the powers of revision under sections 397 to 405 of the Code of Criminal 

Procedure. 

5. Supervisory Jurisdiction under Section 482 CrPC: The High Court has the 

inherent powers to make such orders as may be necessary to give effect to any order 

under the Code of Criminal Procedure, or to prevent abuse of the process of any 

Court or otherwise to secure the ends of justice.  

6. Writ Jurisdiction under Article 226 of the Constitution:  The High Court 

has the power, throughout the territories in relation to which it exercises 

jurisdiction, to issue to any person or authority, including in appropriate cases, 

any Government, within those territories, orders or writs, including writs in the 

nature of habeas corpus, mandamus, prohibition, quo warranto and certiorari, or 

any of them, for the enforcement of any of the rights conferred by Part III of the 

Constitution of India and for any other purpose. Such power to issue directions, 

orders or writs to any Government, authority or person may also be exercised by 

the High Court exercising jurisdiction in relation to the territories within which 

the cause of action, wholly or in part, arises for exercise of such power, 

notwithstanding that the seat of such Government or authority or the residence of 
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such person is not within those territories. The High Court can exercise such 

power notwithstanding anything contained in Article 32 of the Constitution but 

the power conferred on the High Court by Article 226 shall not be in derogation of 

the power conferred on the Supreme Court by clause (2) of Article 32.         

7. Supervisory Jurisdiction under Article 227 of the Constitution: The High 

Court has, under Article 227, the general power of superintendence over all the 

Courts and Tribunals throughout the Union Territories of J&K and Ladakh except 

any Court or Tribunal constituted by or under any law relating to the Armed 

Forces. It may, in exercise of the power of superintendence, (a) call for returns 

from such courts; (b) make and issue general rules and prescribe forms for 

regulating the practice and proceedings of such courts; (c) prescribe the forms in 

which books, entries and accounts shall be kept by the officers of any such courts 

and (d) settle tables of fees to be allowed to the sheriff and all clerks and officers 

of such courts and to attorneys, advocates and pleaders practicing therein. But 

any rules made, forms prescribed or tables settled under the foregoing clauses 

shall not be inconsistent with the provision of any law for the time being in force, 

and shall require the previous approval of the Governor.     

8. Other Jurisdictions:  The High Court has jurisdiction to transfer cases, 

withdraw cases from Courts; it has extra-ordinary jurisdiction to entertain such 

matters which pertain to (a) Contempt of Courts, (b) Election Petitions, (c) 

Arbitration Proceedings, (d) Income Tax Reference and Appeals, (f) Sales Tax 

References and Appeals, and (g) Public Interest Litigation. 
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Committees of the High Court 

The Committees of the High Court constituted by Honôble the Chief Justice, deal 

with various administrative and other functions of the High Court. The 

Committees, which are 35 in number, comprise of the High Court Judges. A 

description of the Committees of the High Court may hereby be provided as 

below:    

1. Administrative Committee 

(As on 31.12.2023) (As on 31.12.2024) 

Honôble the Chief Justice 

Honôble Mr. Justice Tashi Rabstan 

Honôble Mr. Justice Atul Sreedharan 

Honôble Mr. Justice Sanjeev Kumar 

Honôble Mr. Justice Vinod Chatterji 

Koul 

Honôble the Chief Justice. 

Honôble Mr. Justice Sanjeev Kumar 

Honôble Ms. Justice Sindhu Sharma 

 The Chief Justice may invite any other Judge, who is not member of this 

Committee as a Guest Member, in any meeting of the Committee.  

The Committee stands constituted to deal with all matters relating to (a) service 

conditions and disciplinary matters of Judicial Officers, (b) General 

Administration including: (i) Probation, Regularization and Confirmation of 

Judicial Officers; (ii) Seniority matters of judicial Officers; (iii) Screening of 

Judicial Officers for their continuation beyond the age of 50, 55 & 58 years; (iv) 

Awarding of Super time scale and Selection grade scale of pay; (v) awarding 

ACP Scale of pay; (vi) work review and assessment; (vii) Constitution, 

Continuance and Abolition of Courts; (viii) Conduct Rules; ( ix) Alteration of 

Date of Birth; (x) Promotion of civil Judges (Junior Division)/Munsiffs to the 

posts of Civil Judges (Senior Division)/Sub-Judges; (xi) Appointment of District 

Judges from amongst Civil Judges (Senior Division) on the basis of merit-cum-
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seniority; and (xii) any other matter which Honôble the Chief Justice decides to 

refer to the Committee. 

2. Building and Infrastructure Committee for the High Court  

(As on 31.12.2023) (As on 31.12.2024) 

Honôble Mr. Justice Tashi Rabstan 

Honôble Mr. Justice Atul Sreedharan 

Honôble Mr. Justice Sanjeev Kumar 

Honôble Mr. Justice Sanjay Dhar 

Honôble Mr. Justice Sanjeev Kumar 

Honôble Mr. Justice Sanjay Dhar 

In addition, the Chief Secretary of the UT of Jammu & Kashmir and the 

Secretaries of Finance Department, Public Works and Law shall be co-opted as 

Members of the Committee to closely monitor the timely completion of projects 

and to facilitate proper co-ordination between the officials at the district level and 

the decision-making authorities of the UT Government. The Committee stands 

constituted to deal with (a) all matters pertaining to infrastructure in the High 

Court including approval of building plans of court accommodation and 

residential accommodation of Honôble Judges and (b) maintenance and 

allotment/change of residential accommodation of High Court Staff. 

3. Juvenile Justice Committee 

(As on 31.12.2023) (As on 31.12.2024) 

Honôble Mr. Justice Tashi Rabstan 

Honôble Ms. Justice Sindhu Sharma 

Honôble Mr. Justice Javed Iqbal Wani 

Honôble Mr. Justice Mohd. Akram 

Chowdhary 

Honôble Ms. Justice Sindhu Sharma 

Honôble Mr. Justice Javed Iqbal Wani 

Honôble Mr. Justice Mohd. Akram 

Chowdhary 

This Committee has the mandate to review and monitor the functioning of all 

juvenile justice institutions in the UT of Jammu and Kashmir and UT of Ladakh 

which would include the Juvenile Justice Boards (JJBs) and the Child Welfare 

Committees (CWCs) constituted under the Juvenile Justice (Care and Protection 
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of the Children) Act, 2015. The Committee has been overseeing the efforts at 

reducing the pendency of cases before the JJBs and the CWCs. This Committee 

is convened by its secretary, who is a District Judge cadre judicial officer brought 

on deputation to the High Court. The Committee periodically convenes the 

meetings of all stakeholders.                   

4. Building and Infrastructure Committee for Subordinate Courts in the UT 

of J&K and UT of Ladakh  

(As on 31.12.2023) (As on 31.12.2024) 

For Ladakh 

Honôble Mr. Justice Tashi Rabstan 

Honôble Mr. Justice Rajnesh Oswal 

For Ladakh 

Honôble Mr. Justice Rajnesh Oswal 

Honôble Mr. Justice Mohd. Akram 

Chowdhary 

For Jammu 

Honôble Mr. Justice Tashi Rabstan 

Honôble Mr. Justice Rajnesh Oswal 

Honôble Mr. Justice Sanjay Dhar. 

For Jammu 

Honôble Mr. Justice Sanjeev Kumar 

Honôble Ms. Justice Sindhu Sharma 

Honôble Mr. Justice Rajnesh Oswal 

For Kashmir  

Honôble Mr. Justice Atul Sreedharan 

Honôble Mr. Justice Vinod Chatterji 

Koul 

Honôble Mr. Justice Javed Iqbal Wani 

For Kashmir  

Honôble Mr. Justice Vinod Chatterji 

Koul 

Honôble Mr. Justice Sanjay Dhar 

Honôble Mr. Justice Javed Iqbal Wani 

Note: Concerned Principal District and Sessions Judge may be invited for 

discussion on Video Conference, if necessary. 

The Committee may invite the Pr. District Judge of the concerned District for 

discussion on video conference, if necessary. The views of the Honôble 

Administrative Judge of the concerned District shall be obtained. In addition, 

Chief Secretary of the UT of Jammu and Kashmir and Secretaries of Finance 

Department, Public Works and Law shall be co-opted as Members of the 

Committee to closely monitor the timely completion of projects and to facilitate 

a proper co-ordination between the officials at the district level and the decision-

making authorities of the UT Government. The Committee stands constituted to 
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deal with (a) all matters pertaining to infrastructure in the District Courts of the 

UTs of J&K and Ladakh including approval of building plans of court 

accommodation and residential accommodation of judicial officers and (b) 

maintenance and allotment/change of residential accommodation of judicial 

officers and (c) monitoring infrastructure in district courts of UTs of J&K and 

Ladakh in terms of Resolution passed in Chief Justicesô Conference in 2016. 

5. Protocol Committee 

(As on 31.12.2023) (As on 31.12.2024) 

Honôble Mr. Justice Tashi Rabstan 

Honôble Mr. Justice Vinod Chatterji 

Koul 

Honôble Ms. Justice Moksha Khajuria 

Kazmi 

Honôble Mr. Justice Sanjeev Kumar 

Honôble Mr. Justice Rajnesh Oswal 

The Committee stands constituted to deal with (a) monitoring the matters 

pertaining to Hospitality and Protocol, and (b) maintenance, purchase and 

furnishing of Guest Houses and selection of photographs of official functions. 

The hospitality matters and allotment of rooms of the High Court Guest Houses 

are to be decided by the chairperson.   

6. Mediation and Conciliation Committee 

(As on 31.12.2023) (As on 31.12.2024) 

Honôble Mr. Justice Tashi Rabstan 

Honôble Mr. Justice Vinod Chatterji 

Koul 

Honôble Mr. Justice Javed Iqbal Wani 

Honôble Mr. Justice Mohd. Akram 

Chowdhary 

Honôble Mr. Justice Rajesh Sekhri 

Hon'ble Mr. Justice Sanjeev Kumar 

Hon'ble Mr. Justice Vinod Chatterji 

Koul 

Hon'ble Mr. Justice Javed Iqbal Wani 

Hon'ble Mr. Justice Mohd. Akram 

Chowdhary 

This Committee has the mandate to oversee the functioning of the High Court 

Mediation Centre. The Mediation Centre has been catering to the needs of the 
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litigating parties by bringing about settlement between them. A whole range of 

issues including family disputes, commercial matters, civil and criminal both in 

pending cases and at the prelitigation stage are referred to the Mediation Centre. 

The Mediation Centre coordinates the activities being carried on by the District 

Mediation Centres. The Mediation Committee of the High Court has the mandate 

to organize the training programmes to train mediators and for referral judges 

also besides organizing awareness camps to educate the people about the benefits 

of mediation as an alternative dispute resolution mechanism.  

7. Committee for Family Court Matters 

(As on 31.12.2023) (As on 31.12.2024) 

For Ladakh 

Honôble Mr. Justice Tashi Rabstan 

Honôble Mr. Justice Rajnesh Oswal 

For Ladakh 

Honôble Mr. Justice Rajnesh Oswal 

Honôble Ms. Justice Moksha Khajuria 

Kazmi 

For Jammu & Kashmir  

Honôble Ms. Justice Sindhu Sharma 

Honôble Mr. Justice Rajnesh Oswal 

Honôble Mr. Justice Sanjay Dhar 

Honôble Mr. Justice Javed Iqbal Wani 

Honôble Mr. Justice Mohan Lal 

For Jammu & Kashmir  

Honôble Ms. Justice Sindhu Sharma 

Honôble Mr. Justice Vinod Chatterji 

Koul 

Honôble Mr. Justice Rahul Bhart 

This Committee stands constituted to deal with the subjects pertaining to (a) 

Building, Construction, Maintenance of Family Court Complexes, Identification 

of suitable premises in existing complexes for setting up of Family Courts, (b) to 

recommend Judicial Officers suitable for posting as Family Court Judges, (c) to 

prepare and re-commend panel of Principal Counsellors and counsellors for the 

Family Courts, (d) to holistically consider all issues relating to Family Courts and 

(e) to look into sensitization and training of Family Court Judges, counsellors and 

the staff.  

8. Vulnerable Witness Deposition Centre (VWDC) Committee. 
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(As on 31.12.2023) (As on 31.12.2024) 

For Ladakh 

Honôble Mr. Justice Tashi Rabstan 

Honôble Mr. Justice Atul Sreedharan. 

Honôble Mr. Justice Sanjay Dhar 

Honôble Mr. Justice Mohd. Akram 

Chowdhary 

Honôble Mr. Justice Rajesh Sekhri 

Honôble Mr. Justice Mohd. Yousuf 

Wani 

For Jammu & Kashmir  

Honôble Mr. Justice Sanjay Dhar 

Honôble Mr. Justice Mohd. Akram 

Chowdhary 

Honôble Mr. Justice Rajesh Sekhri 

This Committee stands constituted as per directions contained in the judgment of 

the Supreme Court of India passed on 11th January, 2022 in Smruti Tukaram 

Badade vs State of Maharashtra in Miscellaneous Application No. 1852 of 2019 

in Criminal Appeal No. 1101 of 2019 (2022 SCC Online SC 78). The High Court 

has, in compliance with the directions contained in the said judgment, formulated 

the Vulnerable Witnesses Deposition Centres (VWDC) Rules, 2023. This 

Committee supervises and implements the directions of the Supreme Court in this 

regard and the matters connected therewith.  

9. Committee to Monitor Pace, Progress and Implementation of Centrally 

Sponsored Projects and Operationalization of Gram Nyayalayas 

(As on 31.12.2023) (As on 31.12.2024) 

Honôble Mr. Justice Tashi Rabstan 

Honôble Ms. Justice Sindhu Sharma 

Honôble Mr. Justice Puneet Gupta 

Honôble Mr. Justice Sanjeev Kumar 

Honôble Ms. Justice Sindhu Sharma 

The High Court has constituted this Committee to monitor the pace, progress & 

implementation of Centrally Sponsored Schemes (CSS) including monitoring 

adherence to the timelines in respect of the projects under CSS for Development 

of Infra-structure for Judiciary. The Committee has the mandate to monitor the 

operationalization and functioning of the Gram Nyayalayas notified within the 
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jurisdictional limit of the High Court with a view to making this institution a 

robust and credible pillar of justice delivery system. 

10. Information Technology & Artificial Intelligence Committee 

(As on 31.12.2023) (As on 31.12.2024) 

Honôble Mr. Justice Atul Sreedharan 

Honôble Mr. Justice Sanjay Dhar 

Honôble Mr. Justice Rahul Bharti 

Honôble Ms. Justice Moksha Khajuria 

Kazmi 

Honôble Mr. Justice Sanjeev Kumar 

Honôble Mr. Justice Rajnesh Oswal 

Honôble Mr. Justice Sanjay Dhar 

Honôble Mr. Justice Rahul Bharti 

The Committee stands constituted to deal with the subjects pertaining to (a) 

Scanning and digitization of Court records;( b) Computerization of High Court 

as well as district court complexes: (c) Purchases of computers including 

computer hardware and software; (d) Purchase of electronic and digital systems 

including photocopiers, etc.; (e) Matters pertaining to cause list of the High 

Court; (f) Video conferencing facilities at High Court and various district court 

complexes; (g) E-filing project at High Court and district court complexes; and 

(h) Introduction and installation of new technologies developed by Ministry of 

Science and Technology, Government of India in respect of judicial 

administration. 

11. Committee To Monitor Translation of Supreme Court Judgements in 

Regional Languages done through Supreme Court Vidhik Anuvaad 

Software (SUVAS) 

(As on 31.12.2023) (As on 31.12.2024) 

Honôble Mr. Justice Atul Sreedharan 

Honôble Mr. Justice Sanjay Dhar 

Honôble Mr. Justice Sanjay Dhar 

Honôble Mr. Justice Mohd. Yousuf 

Wani 

On recommendation of the Hon'ble ñAI Assisted Legal Translation Advisory 

Committeeò, High Court of J&K and Ladakh which is duly approved by Hon'ble 
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the Chief Justice, High Court of J&K and Ladakh, formulated a panel of 

Translators to whom the job of translating the Supreme Court judgments into the 

local/vernacular language (Urdu for the time being) shall be entrusted. The panel 

consists of (1) Shri Shujat Ali Khan, Retired District & Sessions Judge, (2) Shri 

Mehraj-ud-din Sofi, Retired District & Sessions Judge, (3) Shri Javaid Aalam, 

Retired District & Sessions Judge, (4) Shri Javeed Ahmad Geelani, Retired 

District & Sessions Judge, (5) Ms. Masarat Shaheen, Retired District & Sessions 

Judge & (6) Shri Ilyas Ahmad Pandit, Retired Chief Administrative Officer. 

These empaneled persons have the mandate to carry on the job using translation 

tool SUVAS or any other translation software, the nuances of which shall be 

regulated as per the norms and guidelines issued on the subject by Al Assisted 

Legal Translation Advisory of the Supreme Court. The remuneration of Rs. 100= 

per page shall be paid for software enabled translation and validation thereof to 

the empanelled Translators on certification of the same by Secretary to Hon'ble 

ñAl Assisted Legal Translation Advisory Committeeò, High Court of J&K and 

Ladakh. 

12. Vigilance Committee for the Judicial Officers and the Staff 

(As on 31.12.2023) (As on 31.12.2024) 

Honôble Mr. Justice Atul Sreedharan 

Honôble Mr. Justice Rajnesh Oswal 

Honôble Mr. Justice Sanjay Dhar 

Honôble Mr. Justice Puneet Gupta 

Honôble Mr. Justice Rajnesh Oswal 

Honôble Mr. Justice Vinod Chatterji 

Koul 

This Committee stands constituted to deal with the disciplinary matters related to 

Judicial Officers and the disciplinary matters related to the High Court and 

subordinate Court staff. Complaints that are anonymous or unsupported by an 

affidavit or unverified are usually not entertained.     

13. Court Management Systems Committee 
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(As on 31.12.2023) (As on 31.12.2024) 

Honôble Mr. Justice Atul Sreedharan 

Honôble Mr. Justice Javed Iqbal Wani 

Honôble Mr. Justice Mohd. Akram 

Chowdhary 

Honôble Mr. Justice Rahul Bharti 

Honôble Mr. Justice Sanjeev Kumar 

Honôble Mr. Justice Javed Iqbal Wani 

Honôble Mr. Justice Mohd. Akram 

Chowdhary 

Honôble Mr. Justice Rajesh Sekhri 

This Committee stands constituted to deal with the subjects of (a) providing 

inputs and suggestions to National Court Management Systems Committee for 

formulation and effective implementation of National Management Plan/Policy; 

(b) Court and case management in the High Court and Subordinate Courts; (c) 

Control of delay and arrears including: (i) Judicial Reforms and devising plans to 

clear backlog in the High Court, (ii) Criminal and Civil Justice Reforms, (iii) 

Monitoring of pendency and disposal of Cases in all Subordinate Courts, (iv) 

Laying down of norms for disposal of cases dealt by Judicial Officers in different 

cadres, (v) Monitoring of drive for weeding out of old, infructuous and ineffective 

cases, (vi) Reduction of arrears and ensuring speedy trial, and (vii) Making five 

years plus cases as zero-a reality. 

This Committee may associate the concerned Hon'ble Portfolio Judge, if His 

Lordship is not a member of this Committee, for the purpose of monitoring 

pendency and disposal of cases in Subordinate Courts. The Committee may 

associate Officers of Registry, Senior District Judges, Director Judicial 

Academy, Secretary to Government Law Department, Senior Advocates, 

Officers of Statistical Department of J&K Government, Experts in law and 

management for the purpose of providing inputs and suggestions to National 

Court Management Systems Committee for formulation and effective 

implementation of National Management Plan/Policy. 

14. Higher Judicial Service (HJS) Examination Committee 
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(As on 31.12.2023) (As on 31.12.2024) 

Honôble Mr. Justice Atul Sreedharan 

Honôble Mr. Justice Rajnesh Oswal 

Honôble Mr. Justice Sanjay Dhar 

Honôble Mr. Justice Mohan Lal 

Honôble Mr. Justice Sanjeev Kumar 

Honôble Mr. Justice Rajnesh Oswal 

Honôble Mr. Justice Sanjay Dhar 

Hon'ble Mr. Justice Mohd. Akram 

Chowdhary 

This Committee deals with examination for recruitment of Officers in the cadre 

of District Judge by way of direct recruitment from the Bar and the Limited 

Competitive Examination. The direct recruitment is made according to The 

Jammu and Kashmir Higher Judicial Service Rules, 2009 as amended from time 

to time.  

15. Committee to monitor the progress of the cases pending before the 

Hon'ble Supreme Court of India in which High Court of J&K is a party  

(As on 31.12.2023) (As on 31.12.2024) 

Honôble Mr. Justice Atul Sreedharan 

Honôble Mr. Justice Mohan Lal 

Honôble Ms. Justice Moksha Khajuria 

Kazmi 

Honôble Mr. Justice Wasim Sadiq 

Nargal 

Honôble Mr. Justice Sanjay Dhar 

Honôble Ms. Justice Moksha Khajuria 

Kazmi 

Honôble Mr. Justice Wasim Sadiq 

Nargal 

This Committee stands constituted to deal with such subjects as (a) the 

finalization of pleadings including affidavits and reports to be filed before the 

Hon'ble Supreme Court on behalf of the High Court, (b) appointment of 

Advocate(s) on record and Senior Advocate(s) to represent the High Court before 

the Hon'ble Supreme Court and (c) any other connected matter. 

16. Committee for Appointment and Promotion of Officials/ Officers of the 

High Court Staff  

(As on 31.12.2023) (As on 31.12.2024) 

Honôble Mr. Justice Atul Sreedharan Honôble Mr. Justice Sanjeev Kumar 
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Honôble Mr. Justice Rajnesh Oswal 

Honôble Mr. Justice Sanjay Dhar 

Honôble Mr. Justice Puneet Gupta 

Honôble Mr. Justice Sanjay Dhar 

Honôble Mr. Justice Javed Iqbal Wani 

Honôble Mr. Justice Mohd. Akram 

Chowdhary 

Honôble Mr. Justice Rajesh Sekhri 

This Committee stands constituted to deal with the subjects of (a) recruitment 

and promotion of all cadres of the High Court Staff including seniority matters, 

(b) Service Conditions and Disciplinary matters of the High Court Staff, (c) 

Service matters/ grievances of the High Court Staff and (d) compassionate 

appointments of staff in the High Court. 

17: Committee to examine the matters regarding all Daily Wagers, 

Contractual employees including outsourced employees, if any 

(As on 31.12.2023) (As on 31.12.2024) 

Honôble Mr. Justice Atul Sreedharan 

Honôble Mr. Justice Sanjeev Kumar 

Honôble Mr. Justice Sanjay Dhar 

Honôble Mr. Justice Rajesh Sekhri 

Registrar General 

Registrar Vigilance 

Principal Secretary to the Chief Justice 

Honôble Mr. Justice Sanjeev Kumar 

Honôble Mr. Justice Vinod Chatterji 

Koul 

Honôble Mr. Justice Sanjay Dhar 

Honôble Mr. Justice Rajesh Sekhri 

Registrar General 

Registrar Vigilance 

Principal Secretary to the Chief Justice 

This Committee stands constituted to deal with the subjects of (a) considering all 

matters relating to Daily Wagers/Contractual employees in terms of SRO 520 

dated 21/12/2017 or in terms of any other statute/ regulation/ order on the subject, 

and (b) any other connected matter. 

18: Governing Committee for Judicial Academy 

(As on 31.12.2023) (As on 31.12.2024) 

Honôble Mr. Justice Sanjeev Kumar 

Honôble Mr. Justice Javed Iqbal Wani 

Honôble Mr. Justice Rahul Bharti 

Honôble Ms. Justice Sindhu Sharma 

Honôble Mr. Justice Javed Iqbal Wani 

Honôble Mr. Justice Rahul Bharti 
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Honôble Ms. Justice Moksha Khajuria 

Kazmi 

Honôble Ms. Justice Moksha Khajuria 

Kazmi 

Honôble Mr. Justice Mohd. Yousuf 

Wani 

This Committee stands constituted to deal with the matters pertaining to (a) 

Jammu & Kashmir State Judicial Academy, (b) Nomination of Judicial Officers 

for participation in training programmes of National Judicial Academy and other 

such institutions, and (c) Formulation and conduct of training programmes for 

newly recruited and serving Judicial Officers. The Judicial Academy conducts 

training workshops, seminars, conferences and events for the entire year with the 

aim to educate the judicial officers, update their knowledge of law and sensitize 

them in the areas of new developments in different areas of law and justice, 

sharpen their judicial acumen and elicit their feedback; the Judicial Academy has 

started focusing on imparting training to the staff working in the High Court and 

the District Judiciary and personnel from other departments like Police, Revenue, 

Prosecution, Administration etc. who have stakes in the administration of Justice.  

19: Enrolment Committee 

(As on 31.12.2023) (As on 31.12.2024) 

Honôble Mr. Justice Sanjeev Kumar 

Honôble Mr. Justice Rajnesh Oswal 

Honôble Mr. Justice Javed Iqbal Wani 

Honôble Mr. Justice Mohan Lal 

Honôble Ms. Justice Sindhu Sharma 

Honôble Mr. Justice Rajnesh Oswal 

This Committee stands constituted to deal with matters pertaining to (a) 

considering the admission and enrolment of Advocates and (b) considering 

matters pertaining resumption of practice and also transfer of the enrolment. 

20: Committee for Allotment of Chambers to Advocates and Disciplinary 

Committee under Advocates Act 

(As on 31.12.2023) (As on 31.12.2024) 
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For Srinagar Wing 

Honôble Mr. Justice Sanjeev Kumar 

Honôble Mr. Justice Sanjay Dhar 

Honôble Mr. Justice Mohd. Akram 

Chowdhary 

For Srinagar Wing 

Honôble Mr. Justice Vinod Chatterji 

Koul 

Honôble Mr. Justice Javed Iqbal Wani 

Honôble Ms. Justice Moksha Khajuria 

Kazmi 

For Jammu Wing 

Honôble Ms. Justice Sindhu Sharma 

Honôble Mr. Justice Mohan Lal 

Honôble Mr. Justice Rahul Bharti 

For Jammu Wing 

Honôble Ms. Justice Sindhu Sharma 

Honôble Mr. Justice Mohd. Akram 

Chowdhary 

Honôble Mr. Justice Rajesh Sekhri 

Joint Registrar (Protocol) High Court wing Srinagar/Jammu shall act as 

Secretary of Disciplinary Committee under Advocates Act in their respective 

wings. 

The High Court, under the Advocates Act, is vested with jurisdiction to take 

disciplinary proceedings against advocates if they are found to have committed 

professional misconduct. The Joint Registrar (Protocol) High Court Wing 

Jammu/Srinagar act as Secretary of the Disciplinary Committee under the 

Advocates Act in their respective wings. 

21: Rules Committee 

(As on 31.12.2023) (As on 31.12.2024) 

Honôble Ms. Justice Sindhu Sharma 

Honôble Mr. Justice Sanjay Dhar 

Honôble Mr. Justice Rahul Bharti 

Honôble Mr. Justice Sanjeev Kumar 

Honôble Mr. Justice Sanjay Dhar 

Honôble Mr. Justice Wasim Sadiq 

Nargal 

Honôble Mr. Justice Mohd. Yousuf 

Wani 

This Committee stands constituted to deal with matters which pertain to 

considering proposals to annul, alter or add or to make new Rules for the High 

Court. The Committee has during the current year formulated Rules relating to 

diverse subjects and suggested amendments to the existing Rules on various 

subjects. 
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22: Committee to monitor the effective implementation of the various 

decisions/resolutions passed in the Chief Justices' Conference, 2016 

(As on 31.12.2023) (As on 31.12.2024) 

Honôble Ms. Justice Sindhu Sharma 

Honôble Mr. Justice Rajnesh Oswal 

Honôble Mr. Justice Javed Iqbal Wani 

Honôble Mr. Justice Wasim Sadiq 

Nargal 

Honôble Mr. Justice Javed Iqbal Wani 

Honôble Mr. Justice Rahul Bharti 

Honôble Ms. Justice Moksha Khajuria 

Kazmi 

Honôble Mr. Justice Wasim Sadiq 

Nargal 

The Chief Justicesô Conference 2016 held on 22nd & 23rd April, 2016 adopted 

several resolutions. The Conference resolved that the Chief Justices will set up a 

Cell or a Committee for monitoring the implementation of the resolutions passed 

in the Chief Justices' Conferences and that each High Court shall create a 

mechanism for submitting progress reports to the Supreme Court on the 

implementation of the resolutions by periodically updating feedback formats. 

The resolutions passed in the Conference include amongst others those pertaining 

to (a) infrastructure in subordinate courts, (b) Creation of new posts/revision of 

cadre strength at all levels along with supporting staff and requisite infrastructure, 

(c) monitoring mechanism for tracking the progress of cases of undertrial 

prisoners, (d) implementation of information and communication technology, (e) 

electronic evidence, rules, directions and guidelines, (f) delay and arrears of 

cases, (g) National Judicial Academy and State Judicial Academies and their 

integration to ensure quality, responsiveness and timeliness, (h) strengthening the 

legal aid programmes, (i) strengthening the Juvenile Justice System, (j) effective 

integration of National Court Management Systems and State Court Management 

Systems, and (k) establishment of Commercial Courts, Commercial Division and 

Commercial Appellate Division of High Court.  

23: High Court Legal Services Committee 
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(As on 31.12.2023) (As on 31.12.2024) 

Honôble Ms. Justice Sindhu Sharma 

Mr. D.C. Raina, Advocate General 

Mr. Z.A Shah, Senior Advocate 

Mr. M.I. Qadri, Senior Advocate 

Mr. Sunil Sethi, Senior Advocate 

Ms. Seema Khajuria, Advocate 

Sh. Keshav Chopra, Social Worker 

Secretary, High Court Legal Services 

Committee, ex-Officio Member 

Honôble Ms. Justice Rajnesh Oswal 

Advocate General 

Mr. Z.A Shah, Senior Advocate 

Mr. M.I. Qadri, Senior Advocate 

Mr. Sunil Sethi, Senior Advocate 

Ms. Seema Khajuria, Advocate 

Sh. Keshav Chopra, Social Worker 

Secretary, High Court Legal Services 

Committee, ex-Officio Member 

This Committee stands constituted to deal with subjects pertaining to 

strengthening the availability of legal services and enhance the efficacy of legal 

aid and to give effect to such policies, programmes and schemes of legal aid, 

legal advice and legal services as the Government may formulate from time to 

time. 

24: Committee to oversee progress of cases arising under J&K Pre-

conception and Pre-natal Sex Selection/Determination (Prohibition and 

Regulation Act 2002) Arising under the preconception and pre-natal 

diagnostic techniques (Prohibition of Sex Selection) ACT 1994 

(As on 31.12.2023) (As on 31.12.2024) 

Honôble Ms. Justice Sindhu Sharma 

Honôble Mr. Justice Javed Iqbal Wani 

Honôble Ms. Justice Moksha Khajuria 

Kazmi 

Honôble Ms. Justice Sindhu Sharma 

Honôble Mr. Justice Javed Iqbal Wani 

Honôble Ms. Justice Moksha Khajuria 

Kazmi 

25: Sexual Harassment Probe Committee u/s 4 of the Sexual Harassment of 

Women at Workplace (Prevention, Prohibition & Redressal) Act, 2013 

(As on 31.12.2023) (As on 31.12.2024) 

For Jammu Wing 

Honôble Ms. Justice Sindhu Sharma 

(Chairperson) 

Mr. U.K. Jalali, Sr. Advocate 

For Jammu Wing 

Honôble Ms. Justice Sindhu Sharma 

(Chairperson) 

Mr. U.K. Jalali, Sr. Advocate 
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Ms. Seema Khajuria Shekhar, Sr. 

Advocate 

Ms. Shivali Sharma, Law Officer, 

Social Welfare Department 

Ms. Veena Kumari, Assistant 

Registrar-I 

Ms. Deepika Mahajan, Advocate 

Mr. Prem Sadotra, Advocate 

Secretary, High Court Legal Service 

Committee, ex-Officio Member 

Secretary 

Ms. Seema Khajuria Shekhar, Sr. 

Advocate 

Ms. Rimpash Sangotra, Law Officer, 

Social Welfare Department. 

Ms. Veena Kumari, Assistant 

Registrar-I 

Ms. Deepika Mahajan, Advocate 

Mr. Prem Sadotra, Advocate 

Secretary, High Court Legal Service 

Committee, ex-Officio Member 

Secretary 

For Srinagar Wing 

Honôble Ms. Justice Moksha Khajuria 

Kazmi (Chairperson) 

Mr. Nazir Ahmad Beigh, Sr. Advocate 

Ms. Masooda Jan, Advocate 

Ms. Saima Maqbool, Assistant 

Registrar-II  

Ms. Naseema Hassan Baqal, Assistant 

Registrar-II  

Mr. Naveed Mir, Advocate 

Secretary, High Court Legal Service 

Committee, ex-Officio Member 

Secretary 

For Srinagar Wing 

Honôble Ms. Justice Moksha Khajuria 

Kazmi (Chairperson) 

Mr. Nazir Ahmad Beigh, Sr. Advocate 

Ms. Masooda Jan, Advocate 

Ms. Saima Maqbool, Assistant 

Registrar-II  

Ms. Naseema Hassan Baqal, Assistant 

Registrar-II  

Mr. Naveed Mir, Advocate 

Secretary, High Court Legal Service 

Committee, ex-Officio Member 

Secretary 

The Committee stands constituted under section 4 of the Sexual Harassment of 

Wo-men at Workplace (Prevention, Prohibition and Redressal) Act, 2013. The 

Act was enacted following the landmark judgment of the Supreme Court in the 

case of Vishaka & Ors. vs State of Rajasthan. The Act has made mandatory for 

every employer to provide mechanism to redress grievances pertaining to 

workplace sexual harassment and enforce the right to gender equality of working 

women. It casts an obligation upon the employer to address the grievances in 

respect of sexual harassment at workplace in a time bound manner.  

26: Finance Committee 

(As on 31.12.2023) (As on 31.12.2024) 
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Honôble Mr. Justice Rajnesh Oswal 

Honôble Mr. Justice Rahul Bharti 

Honôble Mr. Justice Rajesh Sekhri 

Honôble Mr. Justice Sanjeev Kumar 

Honôble Ms. Justice Sindhu Sharma 

The Committee stands constituted to deal with the subjects pertaining to (a) 

Purchase of Telephones, Cell Phones and Vehicles, and (b) Monitoring the 

utilization of funds, sanctioned under the 14th Finance Commission in terms of 

resolution passed in Chief Justices' Conference, 2016. The Hon'ble Chief Justice 

may refer to the Committee any other financial matter which may require its 

consideration. 

27: Right to Information Committee 

(As on 31.12.2023) (As on 31.12.2024) 

Honôble Mr. Justice Rajnesh Oswal 

Honôble Mr. Justice Puneet Gupta 

Honôble Ms. Justice Moksha Khajuria 

Kazmi 

Honôble Mr. Justice Wasim Sadiq 

Nargal 

The Committee stands constituted to deal with the subject pertaining to 

monitoring the disposal of matters under Right to Information Act. 

28: Committee for Appointment of Oath Commissioners and Research 

Assistants etc. 

(As on 31.12.2023) (As on 31.12.2024) 

Honôble Mr. Justice Vinod Chatterji 

Koul 

Honôble Mr. Justice Rahul Bharti 

Honôble Ms. Justice Moksha Khajuria 

Kazmi 

Honôble Mr. Justice Wasim Sadiq 

Nargal 

Honôble Mr. Justice Sanjeev Kumar 

Honôble Mr. Justice Rajnesh Oswal 

Honôble Mr. Justice Vinod Chatterji 

Koul 

The Committee stands constituted to deal with the subjects pertaining to (a) 

Appointment of Oath Commissioners in Jammu & Kashmir, (b) Appointment of 
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Research Assistants, (c) To lay down guidelines for appointment of Oath 

Commissioners, and (d) To revise and review the guidelines for appointment of 

Research Assistants. 

29: Committee for making recommendations and working out facilities 

extended to the former Judges of the High Court including the staff 

requirement for the purpose 

(As on 31.12.2023) (As on 31.12.2024) 

For Jammu Wing 

Honôble Mr. Justice Vinod Chatterji 

Koul 

Honôble Mr. Justice Mohan Lal 

Joint Registrar (Protocol) Jammu 

Wing 

Accounts Officer, Jammu Wing 

For Jammu Wing 

Honôble Mr. Justice Sanjeev Kumar 

Honôble Mr. Justice Rajesh Sekhri 

Joint Registrar (Protocol) Jammu 

Wing 

Accounts Officer, Jammu Wing 

For Srinagar Wing 

Honôble Mr. Justice Sanjay Dhar 

Honôble Mr. Justice Javed Iqbal Wani 

Joint Registrar (Protocol) Srinagar 

Wing 

Accounts Officer, Srinagar Wing 

For Srinagar Wing 

Honôble Mr. Justice Sanjay Dhar 

Honôble Mr. Justice Javed Iqbal Wani 

Honôble Mr. Justice Wasim Sadiq 

Nargal 

Joint Registrar (Protocol) Srinagar 

Wing 

Accounts Officer, Srinagar Wing 

The Committee stands constituted to deal with the subjects pertaining to (a) 

Medical facilities and reimbursement of claims of Hon'ble former Judges, (b) 

Matters relating to welfare of Hon'ble former Judges including framing of rules 

and (c) Any other connected matter. 

30: Library Committee 

(As on 31.12.2023) (As on 31.12.2024) 

Honôble Mr. Justice Vinod Chatterji 

Koul 

Honôble Mr. Justice Rahul Bharti 

Honôble Mr. Justice Vinod Chatterji 

Koul 

Honôble Mr. Justice Rahul Bharti 
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Honôble Mr. Justice Wasim Sadiq 

Nargal 

Honôble Mr. Justice Rajesh Sekhri 

Honôble Mr. Justice Wasim Sadiq 

Nargal 

Honôble Mr. Justice Rajesh Sekhri 

The Committee stands constituted to deal with the subjects pertaining to (a) 

considering purchase of library books for High Court and District Courts, (b) 

considering purchase of newspapers, periodicals, etc. for library, official 

residences of Hon'ble Judges and Judicial officers, (c) Matters relating to 

maintenance of library books, (d) Purchase of various law packs (law reports in 

electronic format), & (e) Matters pertaining to availability of library books in 

courtrooms. 

31: Accreditation committee in terms of The High Court of Jammu and 

Kashmir Norms for Accreditation as Legal Correspondents & Guidelines 

for reporting  

(As on 31.12.2023) (As on 31.12.2024) 

Honôble Mr. Justice Sanjay Dhar 

Honôble Mr. Justice Javed Iqbal Wani 

Honôble Mr. Justice Wasim Sadiq 

Nargal 

Honôble Mr. Justice Mohd. Akram 

Chowdhary 

Honôble Mr. Justice Rahul Bharti 

Honôble Ms. Justice Moksha Khajuria 

Kazmi 

The High Court by Full Court Resolution of 29.01.2018 has laid down and 

adopted "The High Court of Jammu & Kashmir Norms for Accreditation as Legal 

Correspondents and Guidelines for Reporting". It was thought expedient to lay 

down and prescribe the norms for accreditation of working journalists, 

correspondents and reporters of print and electronic media organizations, 

desirous of reporting in the media the judgments, orders and proceedings of the 

High Court and provide for some guidelines and facilities to them in that regard.  

32: Committee to implement guidelines laid down by judicial precedents and 

law in cases involving sexual violence and monitoring the trial of such cases 
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(As on 31.12.2023) (As on 31.12.2024) 

Honôble Mr. Justice Sanjay Dha 

Honôble Mr. Justice Mohd. Akram 

Chowdhary 

Honôble Ms. Justice Moksha Khajuria 

Kazmi 

Honôble Mr. Justice Rajesh Sekhri 

Honôble Mr. Justice Rahul Bharti 

Honôble Ms. Justice Moksha Khajuria 

Kazmi 

Honôble Mr. Justice Wasim Sadiq 

Nargal 

The High Court has laid down guidelines regarding the subject involving sexual 

violence and monitoring the trial of such cases. Notable among the guidelines is 

those contained in Order No. 1113/Psy of 06/12/2018 relating to attendance of 

doctors and expert witnesses in the Courts as witnesses.  

33: Committee for Monitoring NDPS Cases in District Courts 

(As on 31.12.2023) (As on 31.12.2024) 

Honôble Mr. Justice Sanjay Dhar 

Honôble Mr. Justice Mohd. Akram 

Chowdhary 

Honôble Mr. Justice Rajesh Sekhri 

Honôble Mr. Justice Mohd. Akram 

Chowdhary 

Honôble Mr. Justice Rajesh Sekhri 

Honôble Mr. Justice Mohd. Yousuf 

Wani 

The Committee stands constituted to Monitor the trial of NDPS cases in the 

District Courts. The Supreme Court has laid down certain guidelines for the trial 

of NDPS cases in ñThana Singh vs Central Bureau of Narcotics (Criminal Appeal 

No. 1640 OF 2010ò). 

34: Supervision and Management of Museum 

(As on 31.12.2023) (As on 31.12.2024) 

For Jammu Wing 

Honôble Mr. Justice Puneet Gupta 

For Jammu Wing 

Honôble Mr. Justice Puneet Gupta 

For Srinagar Wing 

Honôble Mr. Justice Javed Iqbal Wani 

For Srinagar Wing 

Honôble Mr. Justice Javed Iqbal Wani 

35: Committee for Monitoring MACT Cases in District Courts 

(As on 31.12.2023) (As on 31.12.2024) 
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Honôble Mr. Justice Javed Iqbal Wani 

Honôble Mr. Justice Mohd. Akram 

Chowdhary 

Honôble Mr. Justice Rahul Bharti 

Honôble Mr. Justice Rajesh Sekhri 

Honôble Mr. Justice Sanjay Dhar 

Honôble Mr. Justice Mohd. Akram 

Chowdhary 

Honôble Mr. Justice Rahul Bharti 

Honôble Mr. Justice Rajesh Sekhri 

36: Supervision and Management of AIR Cafe cum e-Library ð at Jammu 

(As on 31.12.2023) (As on 31.12.2024) 

Honôble Mr. Justice Rahul Bharti. Honôble Mr. Justice Rahul Bharti 
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THE HIGH COURT REGISTRY  

The High Court Registry is a vital and integral organ of the High Court. It is 

manned by such officers who discharge the administrative functions of the High 

Court. The description of the officers operating the Registry may be given below:      

I. Registrar General 

The Registrar General is the chief executive officer of the High Court. In terms 

of the J&K High Court Rules, 1999, the Registrar General shall have custody of 

the records of the Court and shall exercise other functions as are assigned to him 

by or under the J&K High Court Rules, 1999 or may be assigned to him by the 

Chief Justice. Rule 20 of the J&K High Court Rules provides that the Chief 

Justice may assign and the Registrar may, with the approval of the Chief Justice 

delegate to any officer of the Registry any power or function required by the rules 

to be exercised and performed by the Registrar.   

The Registrar General shall have power (a) to act as the spokesperson for the 

High Court and coordinate between the High Court and the State/Central 

Governments in administrative affairs; (b) to sign all the routine letters, conveying 

orders passed and asking for information required to complete cases for 

submission to the Chief Justice provided that matters of urgent nature shall be 

brought to the notice of the Chief Justice; (c) to sign all pay, travelling allowances 

and contingent bills of the office establishment and to pass orders for contingent 

expenses up to certain limit;  (d) to prepare the agenda for the Meetings of the 

Judges (Full Court and Administrative Committees) as directed by the Chief 

Justice and record the proceedings of such meetings; (e) to address all 

correspondences which concern the Judiciary or which concern individual Judicial 

Officers; (f) to prepare proposals and issue transfer/posting orders of the Judicial 

Officers and supervise the Gazette-I Branch; (g) to prepare the budget and 
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maintain accounts of the High Court and supervise the budget branch; (h) to 

exercise financial powers including purchase of items up to an authorized limit ; (i) 

to sanction advances from GP Fund in the case of Non-Gazetted Staff of the Court; 

(j) to process the ACRs of the Judicial Officers and prepare the ACRs of Gazetted 

Officers of the High Court; (k) to scrutinize the preparation of the record of the 

Supreme Court; (l) to convene the swearing-in of the Chief Justice and Judges; 

(m) to implement the Resolutions of the Chief Justicesô Conferences, and those 

of the Full Court and Administrative Committees; (n) to submit information to 

the Supreme Court, other High Courts, Parliament, State Legislatures and State 

Governments; (o) to process and prepare cases for the grant of Selection 

Grade/Super-time Scale or ACP etc. to Subordinate and District Judges; (p) to 

maintain ACRs of the Judicial Officers and timely communication of the 

adverse/advisory remarks, processing of the representations, if  any, received 

against such reports; (q) to process and prepare the pension and medical 

reimbursement claims of the Chief Justice and Judges (past and present) and those 

of all the serving and retired Judicial Officers/Gazetted officers of the Court; (r) 

to perform any other administrative work not expressly assigned to any other 

Registrar. Registrar General also functions the Appellate Authority for RTI 

queries.  

II. Principal Secretary to Honôble the Chief Justice 

The Principal Secretary holds and exercises charge of Honôble Chief Justiceôs 

Secretariat. He shall function as the Nodal Officer to coordinate with the Supreme 

Court and other High Courts for and on behalf of Honôble the Chief Justice. He 

shall have power to deal with matters pertaining to employees of subordinate 

judiciary such as transfers, promotions, leave etc. 

II I . Registrar Vigilance 
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The Registrar Vigilance shall have power to (a) process all the complaints 

received against the Judicial Officers and put up the same in a time-bound manner 

before the Chief justice; (b) hold discrete or preliminary inquiries and evolve 

confidential mechanism for holding such inquiries; (c) critically examine and 

analyze the complaints or discrete/preliminary inquiry reports to assist the 

Competent Authority in deciding as to whether a regular inquiry into the 

allegation(s) is required or not; (d) prepare draft charge-sheets/memorandum of 

allegations; (e) scrutinize assets and liabilities statementsô of Judicial Officers 

and supervision of Vigilance Branch and Vigilance Cell; (f) receive reports from 

the Registrar Inspections, critically examine and analyze them for being put up 

before the Competent Authority for deciding as to whether a regular inquiry into 

the allegation(s) is required or not; (g) collect information to assess the over-all 

and spoken reputation of the Judicial Officers. (h) disciplinary matters (including 

complaints and enquiries) against the staff of the High Court; (i) attend to the 

functions of statistical section of the registry.    

IV.  Registrar (Rules) 

The Registrar (Rules) serves as Member Secretary to the Rules Committee & 

holds the power to supervise the Rules Branch. He shall have power to deal with 

such matters as (a) processing and preparation of draft Rules, amendments in the 

existing Rules, notifications, administrative instructions/circulars pur-suant to the 

decisions taken by the Chief Justice in exercise of his powers under Article 229 

of the Constitution; (b) drafting, amendment and updating of the Rules pertaining 

to service conditions of the Subordinate Judiciary, as per the decisions taken by 

the Full Court from time to time in exercise of its powers under Article 235 of 

the Constitution; (c) drafting of Administrative Circulars to be issued to the 

Subordinate Courts as per decisions taken by the Administrative Committee/Full 
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Court; (d) Revision and up-dating of High Court Rules and Orders; (e) 

Compilation of instructions issued from time to time by the High Court to the 

Subordinate Courts. In addition, Registrar Rules performs other functions 

pertaining to Mediation Cell and Mediation & Conciliation Centres and Secretary 

to Committee for implementation of decisions of the Honôble Supreme Court.   

V. Registrar (Judicial)  

The Registrar Judicial shall have power to deal with such matters as (a) preparation 

of paper-books; (b) file-tracking and maintenance of all judicial records; (c) 

preparation and timely issuance of the cause list as per the Roster prepared by the 

Chief Justice; (d) timely delivery of judicial files in each Court; (e) supervision 

and control over the Inspection Branch and safe custody of the judicial records 

(pending as well as decided cases); (f) statistics of the filing, disposal and 

pendency of cases; (g) to assist the Chief Justice in equitable distribution of cases; 

(h) maintenance of the Readersô Pool. The Registrar Judicial may also exercise 

judicial and quasi-judicial powers in relation to matters described under Rule 15 

of the J&K High Court Rules, 1999. Rule 19 of the said Rules provides that the 

Registrar may exercise all the powers of a Court under section 151 of the Civil 

Procedure Code in respect of his own judicial or quasi-Judicial orders.  

VI.  Registrar (Computerization)/Registrar IT  

The Registrar Computerization is a District Judge level Officer; he shall attend to 

matters such as (a) supervision of Computer Branch, and to look after the task of 

e-Courts project and computerization of High Court and subordinate Courts of 

UTs of Jammu and Kashmir and Ladakh. Assigned to the Registrar IT is also 

Central Project Coordinator e-courts in which capacity he would coordinate the 

implementation of various modules/tasks of the e-Courts Project and liaison with 

the e-Committee of the Supreme Court of India.     
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VI I. Registrar (Administration) 

The Registrar Administration shall have power to deal with matters such as (a) 

the appointment, promotion, seniority and other matters pertaining to the service 

conditions of the staff of the High Court and supervision of Establishment-I 

Branch; (b) pension, other retiral dues and medical reimbursement claims of the 

retired non-gazetted staff of the High Court; (c) transfer and posting of staff of 

the High Court to High Court Legal Services Committee/other Institutions on 

deputation; (d) rationalization and allocation of staff to different branches of High 

Court; (e) appointment and monitoring of the contractually appointed staff; (f) 

monitoring of the Accounts, Cash, Bills, Service Book, Audit, GPF, Pension, 

Establishment-I Branch and Salary Branches of the High Court. (g) finalization 

of Annual Confidential Reports of the non-gazetted staff of the Court.  

VI I I . Registrar (Recruitment) 

The Registrar Recruitment shall hold the overall charge of the Recruitment Cell 

including the staff posted therein. He shall hold power to deal with such matters as 

(a) maintenance of the confidential records pertaining to examination keys, 

resource persons to set question papers for different recruitments, resource persons 

for checking of the answer sheets, (wherever required) and the process of 

preparation of the result; (b) Recruitment/Maintenance and updating of the data 

regarding actual and anticipated vacancies in the Subordinate and Superior 

Judicial Services, High Court Establishment and the Subordinate Courts; (c) 

Preparation of Annual Selection Calendar for all types of recruitments; (d) Up-

dating of eligibility conditions, reservations policies and other recruitment related 

decisions taken by the State Governments and other High Courts from time to 

time; (e) Training Programmes for the newly recruited staff/officers (other than 

Judicial Officers).  
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IX . Registrar Management  

The High Court has, vide order No: 1504 of 2023/RG dated: 18.12.2023 with a 

view to revamp the functioning of Protocol Sections of the High Court of J&K 

and Ladakh, Jammu/Srinagar and to utilize the services of Registrar Management, 

High Court Wing Srinagar in effective manner, required the Registrar 

Management, High Court Wing Srinagar to look after such matters as (a) the 

receiving and seeing off Hon'ble the Chief Justice/Hon'ble Sitting Judges of High 

Court of J&K and Ladakh and the visiting Hon'ble Sitting Judges of the other 

High Courts, at Airport/Railway Station (Srinagar); b) the protocol services of all 

retired Hon'ble Judges at Srinagar who are not holding any assignment; c) 

Maintenance, accommodation and upkeep of official residences of Hon'ble 

Judges at Srinagar; and d) Traffic regulations within the High Court Complex, 

Srinagar including issuance of parking passes.  

X. Joint Registrar Protocol 

The Joint Registrar Protocol (a) coordinates the tours and visits of the Chief 

Justice and Judges of the High Court of J&K and Ladakh within and outside the 

UTs of J&K and Ladakh; (b) coordinates the tours and visits to J&K and Ladakh 

of the Chief Justices and Judges of other High Courts as well as of the Supreme 

Court; and (c) coordinates with the State Government and the Police authorities 

in the matter of security of the Chief Justice and the Judges during tours;  
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Officers of the Registry 

                            

                   Shahzad Azeem                               M. K. Sharma                            Tasleem Arief 

Registrar General                            Pr. Secretary to Honôble            Registrar Vigilance 

                                                                            The Chief Justice 

                                                     

                 Rajinder Sapru                                     Rupali Ratta                                   Sanddep Kour 

                 Registrar Rules                                    Registrar Inspections Jammu         Registrar Judicial                                     

                                   

             Shri Anoop Kumar                        Shri Farooq Ahmed                    Ms. Rajni Sharma 

             Registrar IT                                   Registrar Judicial                  Jt. Registrar Protocol Jammu 

                                                

            Mayank Gupta                               Fayaz Ahmad Qureshi                Abdul Bari 
            Jt. Registrar Protocol, Jammu        CPC e-Courts                              Jt. Registrar Protocol,  

            (from 29.08.2024)                          (from 29.08.2024)                      Srinagar 
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Registrars Administration:  There are three posts of Registrars Administration, 

one at Jammu Wing, one at Srinagar Wing and one for main Wing of the High 

Court. 

Sh. Mohammad Yasin Beigh (Main-Wing) 

Registrar Recruitment (Sh. Satinder Singh) 

Registrar Management (Sh. Haroon Rashid Bhat) 

Director Finance (Sh. Haroon Ahmad Bhat) on deputation at High Court of J&K 

and Ladakh 




